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Prospects for Parliamentary Democracy

{The Twenty-fifth Conference of the
Presiding Officers of  Legislative
Bodies in India was held a: Hydera-
had from lanuary 21 10 23, 1960,
The C:mference was presided over by
Shri M. Ananthasavanam Ayvangar,
Speaker of Lok Sabha. some impor-
tant excerpis from whose inaugural
Address are reproduced  below.—

Ed)

Trivmph for democratic temper

Since we met last. many developments
of far rcaching importance have taken
place. and thesc devclopments. to  my
mind, presage a new hope for humanity.
Side by side with the phenomenal strides
in cosmic science. there has been a
steady increase in the easing of tension
and a growing evidence of recognition
that diflerences among nations, as
between individuals, can be settled——can
be better settled——in an atmosphere of
goodwill by discussion. negotiation and
a frec and personal exchange of views
and ideas. There are also signs of an
increasing awareness of the value of
procecding upon a basis of faith instead
of in suspicion bom of past memories.
I sec in this a victory for the democratic
toemper a3 an instrument for resolving
human eonflicts and promoting pesce

and universal happiness. let us pray
to the Almighty that He may grant
sirength, courage and wisdom to the
powers who meet at the Summit Con-
ference to make it a success. As a result
of this and. if nscessary, more similar
Conferences. may permanent peaco be
established on this globe.

Democracy in India

Daubts have often been  espreased
about the adequacy of the democratic
process particularly for nations on the
threshold  of  large-scale  economic
developsmient.  However. the Indian  ex-
periment over the last ten years should
be suflficient to dispel all doubts and
despondency. Ever since Independence,
in spite of numerous setbacks. the
country has been steadily progressing
in every direction. All this progress
has been  possible, let us not forget,
under a demncratic government with a
parliamentary machinery. As I have
said in the past. democracy is well set
on the Indian sail. Probably few
nations have been faced with problems
of the magnitude and range that the
governments in India—at the Centre
and in the States--have been callod
upon ta shoulder ever since Indepead-
ence. Much of this burdes has asturaDy
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devolved on the Legislatures of the
land. We have all watched with interest
how the Legislatures in the country
have been grgé)piing with the situation.
As a mirror of the mood of the nation,
as a zcalous guardian of the people’s
interests, and as a force to be reckoned
with while new policies are being for-
mulated by governments—everyone will
agree—they have amply demonstrated
their value and served us eminently well.

Decentralisation of Power

In my address at the Presiding
Officers’ Conference ‘at Darjeeling I said:
a democratic way of life is not only
necessary for India, but it must spread
throughout the world as that is the only
solution for avoiding conflicts as far as
possible in the world. I find, however,
that things in Asia have not improved
since then appreciably and the prospect
for democracy round about us may look
a little dim in the near future. On the
other hand, aggression as on our
borders, or similar threats of aggression
clsewhere in the world, may retard the
progress of democracy, and countries
may be forced to adopt more revolu-
tionary forms of Government. Fortu-
nately democracy is taking roots in our
soil but even here. to sustain and
strengthen it, the democratic spirit and
institutions must be carried to the
remotest villages. Personally, 1 have
been of the opinion that decentralisa-
tion of power down to the village level
is necessary to give content and mean-
ing to democracy and to avoid any
possible lapse into a dictatorial form of
Government. Once the villagers taste
some sort of self-government they would
not casily allow a dictatorial form of
Government to be establithed at the
Centre or In the States. In our federal
structure. power has been distibuted
Sutwven the Centre and the States.

Likewise, power of the States must also
be distributed among the districts and
villages. There must be a popular gov-
ernment in the different units clothed
with autonomous powers over the parti-
cular subjects assigned to them. That
is the only guarantee against any
arbitrary power being exercised by any
individual or group in any part of the
administration.

Role of Opposition

For the continued success of parlia-
mentary democracy in our land a decent
Opposition must flourish at the Centre
and in each one of the States. In Parlia-
ment at present no group has sufficient
strength even amounting to the quorum
of the House with the result that it has
not been possible to recognise any
group as the Opposition. For any
Opposition to be eflective in a parlia-
mentary system, it is essential that it
should be strong enough in number,
have a policy of its own and be ready
to take over the administration in case
the ruling party loses the confidence of
the House or of the country. When the
Opposition consists of small groups,
criticism becomes irresponsible and
obstructive tactics are adopted. Scenes
are created inside the Legislature and
defiance of the law encouraged outside
in the country when they find their views
unacceptable to the ruling party.

The Government of the day should
consult the leaders of the Opposition
groups from time (o time on all im-

ytant issues coming up before the

egislatures-—on pieces of legislation

or even on resolutions which the Gov-
ernment would like to initiate. Then a
sense of satisfaction may arise in the
minds of the Opposition members that
they also count for samething inside the
Legtslature and outside in the couatry
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Formation of Sanding Commitiees

In this connection, I would suggest
that the formation of Standing Com-
mittecs to advise Ministers on matters
relating to their departments may be
considered and a beginning made with
Education, Health and Food at the
Centre. These arc subjects of common
interest both to the Centre and the States,
although actually these arc State sub-
jects. Consultation by the Minister
with a Standing Committee, chosen from
all groups. may avoid any controversies
over these matters inside the House.
Diflerences can be settied across the
table pcacefully and in an orderly
manner inside the Committce room. In
any event Members of Lepgislatures
should not be parties. either directly or
indirectly. to the starting of any strikes
in the country. It will be a direct nega-
tion of parliamentary democracy if the
Opposition. whenever they fail to per-
suade the Govemment of the day by
arguments to fall in line with their own
views, consider themselves free to take
to direct action either themselves or by
others belonging to their group or parties
outside the legislatures.

Responsibilitics af Members

Above everything else, basically safe-
ty for a parliamentary democracy s
assured only to the extent respect and
regard for Parliament grows in the minds
of the people. In a rcpublic like ours,
where there is the Gosernment on  the
one hand and innumerable political and
other parties on the other, the only insti-
tution common to all. to the community
as a whole. ic Parliament or the State
Legislature and unless its prestige s
enhanced by proper conduct the
Members. democracy can never flourish.
Constant disturbances of proceedings
by improper behaviour of Members,

ubsence of Members, unyielding and
recalcitrant attitude on the part of Gov-
erament even in proper cases, abuse of
power by th¢ Government, and corTup-
tion in the administration are contribu-
tory causes in bringing down the prestige
of the Legislatures m the estimation of
the public. A greater scnse of responsi-
bility must, thercfore, be fclt by legis-
lators than at present. In a House of
SO0 somnetimes bills are passed when the
bare minimum number of members
nccessary (o constitute a quorum are
present. If from out of them 26 vote
for the bill. the bill is pussed and it will
be binding on 400 million of our popu-
lation. Respect for Parlisment has to
be built by the interest that the Members
evince in parliamentary work. I do not
know what methods to devisc or penal-
tics (o impose other than those alrcady
prescribed by the Constitution to induce
Membsers of Parliament to attend the
mectings more regularly. (Wherever 1
use the word ‘Parliament’ 1 refer to the
State Legislutures alsv). Any real
remcdy must come from the Members
themselves. A feeling must also grow
in the country that nobody should be
allowed to stand or be returned to the
House  unless there is  reasonable
guarantee that he would attend the meet-
ings of the House regularly. voice the
grievances of his constituents and con-
tribute his advice on all problems coming
up before the House for discussion,

1 would even go further and s? that
their duties do not rest there. In my
view, they ought to function as a two-
way channel of communication between
the people and the government. It is not
cnough for them merely to voice the
interests and reactions of their  constl
tuencies. thev have ale to go back and
interpret the policy and measures of
the govemment to the penple so  that
they know what is happening around
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them and feel a sense of participation
and partnership in the administration of
the country.

Codification of privileges

It is an essential pre-requisite of suc-
cess in a parliamentary system of Gov-
crnment that the legislators themselves
are guaranteed full protection in the dis-
charge of their parliamentary duties and
the Legislatures are allowed to function
unhampered in an atmosphere of free-
dom. Such a guarantee lics in the privi-
leges guaranteed by Articles 105 and
194 of the Constitution. In the recent
Searchlight case the Supreme Court has
held that the provisions of Articles
105(3) and 194(3) are constitutional
laws—not ordinary laws made by Parlia-
ment or the State Lcgislaturcs—and are
as supreme as the provisions relating to
Fundamental Rights, and that, in conse-
quence, the general right of freedom of
speech and expression guaranteed in
Article 19(1)(a) must be construed as
subject to the special provisions of Arti-
cles 105 and 194. As you know. the
immunities and privileges of the Legisla-
tures in India and of the Members and
Committees thereof arc not codified and,
by virtue of Articltes 105(3) and 194(3)
have becn equated with those of the

British House of Commons as at the
commencement of the Constitution.
The great import of the Supreme Court
ruling for us s that once we frame a law
dealing with privileges. the privilcges will
ccase to be a part of the Constitution
and become an ordinary law which is
Lusticiable. This has been the view we

ave all along held on this matter and it
is precisely for this reavon that we have
not favoured the codification of privi-
leges.

Adjowurnment Maotions

It is natural and understandable thal
the elosted reproscntatives react sharply

to every new situation in the country and
try to bring it on the floor for discussion
or remedy. But, at the same time, it is
important that the significance and use
of the various parliamentary forms are
understood and correct procedures are
availed of. One source of constant

worry to the Presiding Officers is the

indiscriminate resort to Adjournment
Motions. As I have stressed on many
occasions, after we have won freedom
and when a responsible government has
been established at the Centre and in the
States, adjournment motions have ceased
to have their original use as instrumenta

of censure or obstruction under a foreign
rule.

In Lok Sabha. until recently, we used
to have notices of these motions almost
every day in spite of the severe limita-
tions on their admissibility imposed by
the Rules. I found that in many cases
the intention of the Member was merely
to seck a statement on the subject from
the Government, and often these motions
were tabled on trivial matters or were
otherwise clearly inadmissible under the
rules. T had long wanted to simplify and
rationalise the procedure for the disposal
of these adjournment motions and re
cently we have evolved a procedure in
this regard in consultation with the Lea-

ders and representatives of Parties and
Groups.

Under the new procedure, if I am
satisfied that the matter proposed to be
discussed is in order. 1 give my consent
to the moving of the motion and the
usual steps follow. Where, on the other
hand, I fecl that prima facie the notice
of an adjournment motion is inadmis-
sible. 1 refuse my consent without bring-
ing the matter before the House and the
Member concerved is informed of my
decision together with  brief reasons
therefor. In such a case. no questik™
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is permitted to be raised in the House
cither on the subject matter of the
notice or the reasons for disallow-
ance thereof. If the Member has
any submission to make, he may do
so personally in my Chamber later dur-
ing the day or make a written representa-
tion. If ! am persuaded on the submis-
sion of the Member that there are ade-
quate grounds to bring up the motion
before the House, 1 either mention it in
the House or permit the Members to raise
it on the following day irrespective of the
fact that the notice bad beea given on
the previous day. In a border-lme case,
or where 1 am not in possession of full
facts to decide the admissibility of a
notice, I mention in the House the receipt
of the notice of the motion and, after
bearing a brief statement from the Mem-
ber andior the Minister concerned, give
my final decision on merits. In cases of
notices by Members of organised Parties
or Groups, they are required to be sup-
poried either by the Leader, Deputy
Leader, Sccretary or Whip of their Party
or Group who will give the
endorscment only when his party cons-
ders the matter to be of sufbcwent urgency
and public importance to be brought
before the House. When such an ad-
journment motion is tabled I generally
mention it in the House, but this does not
in any way take away my discretion, and
my decision either to bring the matter
before the House or withhold my con-
sent without bringing it before the
House, is final. For the information of
Members 1 have notified this procadure
in the Bulletin together with a schedule
sbowing the grounds on which conseat
on nouce of an adjpournment motioa
may be withheld. is procedure has
been in force in Lok Sabha during the
last two scwmions and, judged from the
sppreciable reduction in the number of
ootices of adjowronent ©OUCDS BOW
received, has on the whole been effective.

No-Day-Yet-Named Motion

It has, however, to be ranambered
that adequate opportunities should al-
ways be available in any Legislature for
Members to raise discussions in the
House on matters of general public in-
terest that arise from time to ime. Ag
opportunity available under the Rules of
Procedure of Lok Sabha, and of late very
much availed of by Members, is the No-
Day-Yet-Named Motion. i the Spasker
admits notice of such a motion, it is im-
mediately notified in the Bulletin for the
information of Mecmbers. The discus-
sion on the motion is provided for by the
Governmeni after considcring the impor-
tance of the subject, the interest ghown
by Members, and the busines before
the House. Ever since the beginning of
the Sccond Lok Sabha this type of mo-
tion is very popular and it will be of
interest to know that almost all the an-
nual rcports of public corporations and
Government Companics and m%ms of
enquiry committecs appointed by the
Government from time to time are now
discussed on this motion. In order that
the discussion on the motion is not rov-
ing. Members are asked to indicate the
poinis which they wish to raise during
their speeches. Thesc points are also
published in the Bulletin along with the
motion for the inforination of Members.
This procedure enables the Government
to come prepared for the discussion.

Financial Committees

However, neither motions nor any
amount of discussion on them or other-
wise on the Aoor of a legislature is liked
to result in appreciabie good unless it

iad by a costinuous and effec-
tive check on the financial affalre of the
Government. | have referred in the past
to the signal service nodared by the two
financial Committees—4he Public Ac-
counts Committee and the Estimstes
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Committes—in this regard. The func-
tions of these Committees ought not to
be restricted to-a general scrutiny of the
accounts periodically, but they must be
entrusted with the work of scrutinizing
the estimates and accounts ad hoc, as
and when particular matters assume im-
portance and come up for public criti-
cism. 1 have often referred various
specifiic matters to these Committees for
immediate examination and report to
Parliament. [ would commend the libe-
ral usc of this practice in all legisiatures,

I am sorry to note that in some States
there arc no Estimates Committees and
in some others there arc no Public Ac-
counts Committees. And in some States,
a Minister is in charge of both the Public
Accounts Committee and the Estimates
Committee and he presides over both
when he has very often to defend his
own subordinate. It is in fact to pro-
vide a check against this that the Legis-
lature should have a non-official repre-
sentative as the head of these commit-
tees. So far a: Parliament is concerned,
we have not yet been able to get any
Opposition formed.  Othcrwise, my
desire is that the Leader of the Opposi-
tion or his nomince¢ or nominec of the
@pposition partics must be made the
Chairman of the Public Accounts Com-
mittee as also the Estimites Committee.
I would wupgest that where there is a
proper Opposition in suflicient strength
and recognized ax such, this cxperiment
may be tried.

Central Assistance to States

Contral Assistance to States has been
the main spring for the integrated econo-
mic development of the country during
the two successive Plans. The quantum
of such ascistance i« bound to go up with

the increase in the tempo of economic
activities as envisaged in the Third Plan.
How far the funds placed at their dispo-
sal have been utilised by the States in
implementing the Plan Projects is a
matter of utmost importance for the
Centre and the States alike. In this
connection, ] would also draw your
attention to -the large grants to the
States from the Centre under the provi-
sos to Article 275(1) of the Constitu-
tion. In my opinion, there should be
some scrutiny over the utilisation of
these grants also. The Financial Com-
mittees of the State Legislatures have an
effective role to play in this regard. 1
would suggest that standing Sub-Com-
mittees of the Public Accounts Commit-
tee and thc Estimates Committee may be
forined to look constantly into the matter
of these grants.

Commitiee on Government Assurances

An innovation of Lok Sabha is
the Committee on Government Assuran-
ces. It is common knowledge that either
during question hour or discussion on a
resolution or bill or on any matter com-
ing up before the Parliament, the
Minister makes a statement saying that
he will do this or do that. Immediately,
that is noted by the office. They are
then sent to the Minister concemed for
his information and he is constantly re-
minded that he should abide by the as-
surancc and implement it. A repon is
made from time to time on the imple-
mentation of the assurances by the Com-
mittee on Assurances to the House and
if an assurance is not implemented, atten-
tion of the House is drawn by the Com-
mittee. Therefore, government is al-
ways vigilant and Ministers do not
make casual statements.
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Resignation of Speakers Lrom State
icgislature Partics

Shri A. Kaleswara Rao, Speaker of
the Andhra Pradesh Legislative Assem:
bly and Sbri S. R. Kanthi, Speaker of
thc Mysore Legislative Assembly, resign-
ed from the membership of the Congres.
Legislature Party in their respective
States, soon after the last Conterence
of Presiding Officers held at Hyderabad
in January this yeas. At the Conference
the view was expressed that not only
should the Presiding officers be impar-
tial but they should also appear to be
so. and it was, thereforc, desirable that
they had no formal association with
any party within the legislature

[ ] [ ] * [ ]

Parllamentary Delegations from Nepsal
and Czechoslovakia

In response (o invitations extended by
india, two parfiamentary dcicgations—
one from Nepal and the other from
Czechoslovakia-—toured India  during
Dccember  1959-January 1960. The
Nepalese delegation wus led by the
Hon'ble Shri Krichna Prasad Upadhyaya,
Speaker of the Pratinidhi Subha and the
Crech delegation by H.E. Mr. Zdenck
Fierlinger, President of the National
Asxsembly. Members of both the delega-
tions were State guests during their
stay here and were entertained by the
Speaker of Lok Sabha and Chairman
of Rajya Sabha. Bcsides Delhi, the de-
legates vicited several places of cultural
and industrial importance including
Bombay. Poona. Calcutta. Bhakra-
Nangal etc.

46¢Cr L8 -2

The Nepalese delegation also waiched
the procecdings of Lok Sabha on Decem-
ber 17, 1959 and of Rajya Sabhz oa
December 22, 1959.

» L] [ [ ]

Partiamentary Stall ln World Agrical

ture Fair

With a view to acquainting the pub-
lic with the activities of Parliament, the
Lok Sabha Secretariat had a stall in the
“India Today"” Pavilion in the first World
Agriculture Fair held in the capitat from
December 11, 1959 0 February 29.
1960. Display panels. chants and dig-
grams depicting parliamentary activitics
and highlighting interesting facts about
the Union and various State Legisla-
tures and their Members were on view,
Attractive folders describing in simple
tertns the different aspects of the work-
ing of the parliamentary machinery were
distributed free to the visitors. The
folders were specially liked by students
from Schools and Collcges.

‘The calligraphed copy of the Consti-
tution of India sitracted the notice o!
distinguished  visitors, like the Soviet
Premier Mr. Kbrushchev., when they
visited the pavilion.

Various periodical and a«d hne publi-
cations brought out by the Secretariat
were aiso on display and sale. Scveral
publications including Rules of Proce-
dure and Conduct ofg Rusiness in Lok
Sabha, Directions by the Speaker, Ato-
mic News Digest, Juridica! Digest.
Panchshee], Budgetary System, Guide to
Parliament Housc and Visitors Hand-



Journal of Parliaumﬁq Informaion

book were in great demand. The
occasion being an agriculture fair, un-
derstandably, the highest demand was for
the brochure on *“Co-operative Fann-
ing.”

L) » . *

Medica) Facilities for Members of Par-
liament
For some time past, the question of
providing medical facilities to Members
of Parliament when in Delhi on parlia-
mentary duty was under considera-

tion. Under the Medical Facilities
(Members of Parliament) Rules, 1959
promulgated on November 16, 1959,
Members are now entitled to the same
medical facilities as are available to Class
I Officers of the permanent Services.
The scheme is applicable to all Members
of Parliament who have to pay a monthly
contribution. Three dispensaries have
been opened in the Members’ residen-
tial localities in addition to the First Aid
Post already functioning in the Parlia-
ment House during sessions.

Growth toward mwaturity consists largely

in learning to

appreciate differences,

lcaming to understand themn when we
cannol appreciglte them, and at the very
least learming to lLve with themn when we
cannot understand them.

—Swsey Hook in Political Power

and Persenagl Freedom.



Election of the Speaker of the House of Comimons

By

S. L. SHAKDHER
Joint Secretary, Lok Sabha Secretariar

(On Speaker Morrison's retirement from
office. Sir Harry Hylton-Foster was
elected to the office of the Speaker of
the House of Commons in October
1959 when the Forty-second Parlia-
ment in UK. met after the Gener«!
Elections. This article gives a step-
by-step account of the election, base
on material from the Hansards, des
criptions supplied by the Clerks of
the House of Commons and the aii-
thor's oral talks with them. —Ed.)

The Forty-first Parliament of the
United Kingdom was dissolved on Sep-
tember 18, 1959, Results of the
General Election were announced on
October 8, 1959. The Forty-second
Parliament was opened on October 27,
1959.

Speaker Morrison told the House ot
Commons on September 18. 1959 that,
as he had decided not to stand for the
election again. he would take leave to
retirc from the office of the Speaker
which he had held for nearly eight years,
During this period—as Mr. Harold Mac-
millan. the Prime Minister. said—Mr.
Mortison in all his time as Speaker
had not missed a single day of
tbe proceedings through iflness. Of
course. under the provisioos of the House
of Commons fSpeaker) Act. 1832 and
the House of Commons Offices  Act.
1846. Mr Morrison costinued to hold

the oftice of the Speuker till the first
meeting of the new House, which was
fixed to take place on October 20, 1959,

At 2.25 p.m. on October 20, the Clerk
Assistant of the House took up his posi-
tion below the bar inside the (Chambe:
dooars and received from the Clerk of the
Crown the White Book containing a
list of names of Members retumed (o
serve in the House of Commons. The
Clerk of the.Crown bowed first and
then the Clerk Assistant bowed. The
Clerk Assistant came back to the House
through the Division Lobby and placed
the book on the top of the Clerks’ desk
in front of the Clerk of the House's
place. Just before 2.30 p.M. the three
Clerks. at the Table took their places and
awaited a summons hy Rlack Rod

The Clerk of the House of Commons
acoompanied the Black Rod {who walk-
ed on the right of the Clerk) and le:d
the House to hear the (Commiscdon read
in the House of Lords. The followiny
Commission was read by the 1.ord Chan
cellor

Mv lard: and Members of the Houee
of Commons. we have It In command
from Her Majesty (o let ynu know that.
as om as the Memberr of bnth Hourrs
Ahal! be ewom the rattens af Far Metesty
caliing thic Parliament witl be declared to
vou: and {t belng necessaly o ker o
the House of Commons should de flrst
chowm. it is Her Majesty's picesurs that
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you, Members of the House of Commons,
repair to the place where you are to sit,
and there proceed to the choice of gome
proper person to be your Speaker: and
that you present such person, whom you
shall so choose, here tomorrow at half-
past two o‘clock for Her Majesty's Royal
approbation.t

The Commons then withdrew.

On the return journey the Clerk of the
House led the procession back to the
Commons. He bowed at the bar, in the
middle of the floor and at the Table, to
the Speaker’s Chair. The other two
Clerks remained behind the Chair till
the Clerk of the House took his place
and waited a full minute before pointing
to the mover and seconder of the mo-
tion for election to the office of the
Speaker.

The motion was moved by a semior
Conservative back-bencher. Sir Juines
Duncan, and was seconded by Sir Robert
Cary, also & Conservative Member. The
motion is usually moved and secondedt
by back-benchers tocause it is the prac-
tice that it ~should appear that the
Speaker has been chosen by the will of
the House of Commons and not hy the

support of the Treasury Benches or
Front-benches.

Sir James Duncan begun thus:

“Sir Edward Fellowes (Clerk of the
House)

That the right hon. and
Hacrre Hylton-Foster do take
of this House as Spcaker ™2

On this  occasion all  speeches  arc
addressed to the Clerk of the House.

During the course of the debate that
followed on the motion. the Leader of

learned Sir
the Chalr

the Oppositon. Mr. Hugh Gait<kelt and

- m— v -t s e e

"H.L. Ded, (19390480) 310 C. 1.
SH.C Deb {to79-60)623,C. 1.

"

the Prime Minister, Mr. Harold Mac-
millan spoke. The speeches of the
Leader of the Opposition and the Prime
Minister were about the procedure that
had been adopted for proposing a can-
didate for election to the office of the
Speaker.

So far there has been no Speaker from
the Labour Party. After the results of
the General Election were announced on
October 8, 1959 und it became clear
that Conservatives had won by a big
majority, a question arose as to {rom
which Party the Speaker should he
clected. The following extracts trom
the specches of Mr. Gaitskell and Mr.
Macmillan give in a nutshell the course
of the negotiations that took place before
the motion on October 20 was proposed.

Mr. HUGH GAITSKELL:

In the first place—and I say this with-
out a shred of discourtesy to the right
hon. and learned Gentleman—therc are
some objections in my opinion to a mam-
ber of the Treasury Bench being selected
for the post of Speaker. We were not
unthuslastic when Mr. Speaker Morrison
was chosen becausc he had been a Minla-
t{er, but he was not at ‘hat time a M nister,
nor had he held Ministerial office—! think
1 am right in saying—for some ears.
The right hon. and learned Gentiemen
comes straight from a distiaguished posi-
tion on the Treasury Bench, and that, 1
think. 1s another diaculty. ™ha diMcuh_v
{s. of course. that we wish the Speaker
no! only to be impartial but to appear to
be impartial from the very beginning, not
to side with the Government or with the

Opposition, but to hold the balance bet-
weer them

.. 1 believe it to be in the Interests
ef our Parliament that Speakers should be
chozen over the years from different
parts of the Housc and from different
parties. ... | must point out that when
we were in power after 1945 and had the
opportunity of chbaosing our own Spesker.
in the sense that we could have used our
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mejority to elect anyone we wanted, we

deliberately refrained from exercising that
wer and invited Mr. Speaker Clifton
rown to continue in office.

...The Leader of the House fully recog-
nised the case for a Speaker from this
side of the House. He made it plain to
us....that there was only one Member on
our Benches who in his opinion was
likely to be acceptable to right hon. and
hon. Members opposite.

1 would be far from saylng—nor js it
any part of my argument to suggest—
that the Government should, so to speak,
invite the Oovosition to choose the
Speaker. That would be absurd. On the
other hand, there is a middle course bet-
ween {nviting the Oppositioo to rhoose the
Speaker and. in fact. choosing from the
Oopoaition the member of the Oppotitian
who is to be xelected. As the right hon.
Gentleman koows, I did not fee! that the
latter was the right course.

! should have liked him to have dis-
cussed freely with us a number of names
which could have been put forward. and
which indeed were eventuslly mentioned
in the course of our djxcussionx.

What the Leader of the House was say-
ing to me in s0o many words was that
there was only one Memher of our party
who in the opinion of hon Mcmbers oppo-
site was fitted to occupy the Chair. ..

We do not propose to put somebody
else forward. because we do not think it
appropriate to make thi< a party iemer.
Had it deen in order. we should have
divided against the proposal to elect the
right hon. and learned Member, not fo-
any personal reasone whatever but sim-
ply on principl¢ becauste w'e fee) that the

re hac not bemy what it cught tn
ave been. In fact, it Is not in order for

* My’ Prlizwenwary Proctice, (16th Fdn)

2R4=3R8

u; to do so. The question is not put to
the House. If my hon. Friends will
consult  EBrsking llny*. Page 285. they
will see the answer.!

The Prime Minister (Mr. HAROLD
MACMILLAN):

...In this ecntury we have set up a bet.
ter tradition, I think, than in the last cen-
tury. and the Speaker. onCc accepted. has
in fact been continued in office through
General Elections, even when they have
brought a Government of a very different
complexion from that when he was figst
alected.

In 1hat scnse Mr. Speaker Lowther,
who was elected at the end of a Conacr-
vative Administratiop wex re-clecled and
kept as Speaker bv the overwhelming
Liberal majority in 1908, and he continu-
ed. if ] remember rightly, until 1921, Hia
successor Mr Whitiey, who was Spcaker
when T firgt ¢ atred the House, was &
Libcral and wae neor dispiaced either by
Conzervative or l.abour majorities. Nor
was Captain FitzRov. As the right hon,
Gentieman has remindewtt  ue,  Colontd
Clifton Brown elec'rd during the war,
was re-clected by the  overwhelml
Lahour majarit,: which came in 1045,
agrre with) him  %at this ia a gond tradi-
tion and { hope that it will be preserved

¢ ~rtond point han lthin:
House is entitled to have—and
It:;:e:!h‘;hr strensith and dignlty nf Partia-
mert demande- v Sneaker of the highest

Thet ir 0f the Rrostest

svailnble ou-;\ ;;va e obt at all that

1 come ‘0 th

ce
‘l;l“\?o:::‘gt hon. n~1 lesrned Friend (Sir
" P(vl!on-roctrr)l :vhm n:t.r;eb‘.h:':

copoeed will in every 1
ramire , Nor Indred. as the

ble Soeske-
:?;hn:r;o: Gentleman frankly zsid. does

anyhody: elce doubt that

Fer, pddrciaing  Mimmelf 1o the
i "’\c Ao take the Chdrof e

Clerk, pronomes 10 the Hotiwe <~m - aher Member then presenr, and mves 1 ot
Hotse a1 Speaks:', which m=in it sec m 144 by anather Member. If 0 0hee Member be propored ay Speaker
ir. witherr sty qieuion being pioi.

the Member proposed is calle ! by the Hwise 10 the chair,
If enther Member be poprc! 3 similar moon s made and wecmde

1 in rommrd 1o ham; snd hach the
v of exh candf fare, in

- A * Fw 1o the claim
cantifates affrewm themselves 11 the Howe, A debate enues m“t;'l&i'_:‘ T "“c o ey 1€ K0 m

which the Clark cwiviniies o act gy needting offiz2-, vianding up »
to them, When thiv debate is chosed, the Clerk puts 1

the Membhe: fire: propy
i q"::n:qk::’.\ﬂm merty *0 g0 int the riah

by
do " rake the chair of thiy Homie: m Sneaker’, snd  if "'f.',.'m:‘"kéxh. I the majort.y be in favonir of the

lohby, an1 the other into e Jefi 19hbvy, and

Member first proposcd. e js a* mce om 1920 o the chaar: bur if o
o the oter, which being replved in the afMirmuive, thet Memhee 1 oon fucel

snd the seconder
¢ HC. Deb 1195560 813, €2 -9

fvr.  cimilar guoston js o B rlelyn
. o the char b the propoeg



Jownal of Parllamentary Information

At the same time—this had to be done
immediately after the election—and I felt
that there was, in the person of the right
hon. and learned Member for Newport
(S8ir F. Soskice), a man whose qualifica-
tions for this task, of character, know-
ledge and experience were, y
enough, very similar to those of my right
hon. and Icarned Friend and ! certainly
thought that he could be recgarded as
fulfilling the needs of a Speaker.

In these circumstances.--although, of
course. it resta with the House—my right
hon. Friend the Leader of the Hoiise,
after consultation with me. informed the
Lender of the Opposition that if the right
hon. and learned Member for Newport
{Sir ¥. Sockice) would like his name to
go forward. we would do our best to
canvagy support for him in our own
pa There was no question of handing
over the cholce of the Speaker to the
Oppoiition—no question of that. This is
a matter for the House .. &

The House then unanimously called
Sir Harry Hylton-Foster to the Chair.

Then, Sir Harry Hylton-Foster (who
held the office of Solicitor-General
during the previous Parliament) inter-
vening in the debate, inter alia, said:

On a personal not:, I wish to acknaw-
ledge to the House that 1 have all those
defectz in this connection to which the
Leader of the Opposition rcferred. I am
greatly obliged to him for referring to
them in such courtcous terms. 1 was not
polng to say this to the House, but it
accirs to me now. The time waa when
the Chair was considered a kind of per-

msite of the office of Solicitor-General.

owever. all that came to grief in the

‘ear 1801, whuen one nf mv predecessors
n the office of Solicitor-General—a cer-
tain Scrieant Fleming--wax siid to be too
lawyer-llke and wmcouth for the Chals.
and the House wae« advised to ind some-
one move presentable, 1 hope that the
Houss wlilt forgive that digreasion. whieh

was a little prompted b: the right hon
Gonticman's obst-rvationd.

After his brief speech Sir Harry Hylton-
Foster tat down. The House again

s d., cc.9- 1L
¢ Ned, c 4.

TH L 10 (1;3960) 319, ¢ 7

13

unanimously called him to the Chair,
He was then taken out of his place and
conducted to the Chair by Sir James
Duncan and Sir Robert Cary, the mover
and the seconder of the motion.

The Speaker-elect sat down in the
Chair. The mace which upto that time

was put under the Table was laid upon
the Table.

Next day, the House having met at
230 »r.M., Mr. Speaker-clect took the
Chair in a bob wig with the three Clerks
coming in to their usual places at the
Table to await the arrival of Black Rod.
Mr. Speaker-clect with the Clerk of the
House went with the Black Rod to the
Lords to receive the royal approbation.
The other two Clerks stood in their
places for a few momens and then
retired behind the Chair to await the
return of the procession.

In the House of Lords the Speaker-

elect addressing the Royal Commis-
sioners said:

My Lords, I have to acquaint your
Lordlhlps that, in obedience to Her
Majesty’'s Commands, Her Majesty's most
faithful Commons have, in exercise
of their undoubted rights and prlvile{a.
proceeded to the election of a Speaker,
and that their choice has fallen upom
myself. 1 now present myself at your
ILordships’ Bar and submit myself with
all humility for Her Majesty's grscious
approbation.?

The Lord-Chancellor addressing the

Speaker-elect read the following com-
mission:

Sir Harry Hylton.Foster. Rer Majesty
has commanded us to sasure 7Yyou that
Her Majesty is so fully senafdle 0 your
seal in the public service. and of your
ampole sufficiency to execute the arduoue
dutiea which Her faithtu! Commam bsve

P L G ——
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selected you o discharge that Her

Majesty does most readily approve and
amfirm you as thei:-Sp‘ligr."F

Mr. Speaker then laying claim to the
privileges and rights made the foliowing
submission:

My Lords, 1 submit myself with all
humility and gratitude to Her Majesty'a
acious Commands. It is now my duty,
the name and on behalf of the Com-
mons of this United Kingdom, to lay claim
by humble petition to Her eaty to all
their ancient and undoubted righta and
privileges; especially to f. omm of
speech in debate; to freedom from arrest;
and to free access to Her Majesty when-
aver oceasion shall require; and that
the most favourable construction ghall be
put upon all their proceedlnft. With
regard to myself, [ Pray that if in the
discharge of my duties ] shall inadver-
tcntelg all into any error, it may be Im-
ut to mysel! slone, and not to Her
jesty's most faithful Commons*

The Lord Chancellor said:

Mr. Speaker, we have it further in
Command to inform you that Her Majesty
doth most readily confirm all the rights
and privileges which have ever
granted to or conferred upon the Com-
mons by Her Majesty or any of Her
Roya! ecessory. With regard ¢o
yourself. Sir, though Her Majesty ls scnsi-
able that you stand in no need of such
assurance, Her Majesty will ever plece
the most favourable construction upon
your words and actipna!®

Mr. Speaker and the Commons then

Oa the procession returning to the
Commoas the ker passed through
the Cononons amber to a retiring
room where his trainbearer replaced the
bob wig of the Speaker-clect with the

full-bottomed
of the—House

Meanwhile thew%kﬂ

of
to his place after passing

day. Tbe rule observed by the Clerk
in this rﬁgu:t is that if the Speaker is
returning &rom the Lords directly to his
Chair (as he usually does after the
Roya) Assent to bills), the Clerk follows
him up the flcor of the House. But if
the Speaker is not going directly to his
Chair, as after Prorogation or at the
Opening of Parliament, the Clerk passes
through the division lobby and comes
from the back of the Chair.

On taking the Chair in his new wig,
Mr. Speaker informed the House that
their choice of him had becn confisroed

by the Sovereign.

The Speaker then reminded the
Members to take the Oath of Allegiance,
first doing so himself. The Clerk of
the House administered the Oath to him.
The Speaker stood on the upper step of
the Chair and then si the test roll
proffered him by the Clerk. Alier that
the three Clerks at the Table arrangoJ
themselves in a single file along the
Treasury bench side of the Table. The
Second Clerk Assistant administered the
oath or the aflirmation prescribed by
law. The Clerk Assistant supervised
the siguing of the test roll by Members
(aame and coanstitueacy). The Clesk
Assistant gave each Mamber's name %o
two Clerks from the Journal Office who
sat on the Table. Tbo senior of these
Clerks w the name and consti-
tuency to Cierk of the Howse who
shouted it out, “Mr. Harold Macmillan,
Bromley” so that the Speaker and the
House ocould bear. The majority of the
Members were sworp the same day; and
oae move day was rmerved for swearing
before the Queen's -Spoech:

- ey ie avas



Parliamentary Control of Statutory Bodies
in India*

Ia India there are at present over
seventy statutory bodies which have been
set up by or under provisions of various
Acts of Parliament. A large number
of them are advisory, regulatory or
developmental in character, each operat-
ing or administering a specific activity
assigned to it by the parent statute, or
rules inade thereunder. Barring a few
exceptions’, all of them enjoy a corporate
status and are more or less autonomous*

in the normal discharge of their internal
day.to.day functions.

The formulation of the country's
development plans and the adoption of
an industrial policy as envisaged in the

Industrial Policy Resolutions of 1948
and 1956” led to a considerable expan-
sion of the public sector in the country.
This meant the creation, particularly
during the past one decade or so, of a
number of statutory bodies* involving
large capital outlay’ to undertake new

responsibilities in the extended fields of
State economic activity.

A majority of the statutory bodies,
with the exception of those casrying on
industrial or commercial activity, are
financed from grants or grants-in-aid
voted by Parliament. or through certain
other incomes like the proceeds of excise
duties, cess or fecs etc.® eannarked for

“Prepared by the Pubiic Unlertakings Branch, Lok Sabha .S;.-r:u;:_ o T

' Under these exceptions come the Tariff Cormmisskn, Forward Markets Commission and Central
Silx Boarl, which dischirg: mainly alvisocy fimctions, ay also o:}un like the Indign Museum, Calcurrs 1n i
Vietoria Memorial Hall, Cabeuta, whizh, though not advisory bodies, are fully controlled by Governmen:. The
sccounts of these latter bodies are, hwever, not audited by the Comprroller and Auditr; Generl.

% In the cave of a large nimb:r of even these aut

on their power ay, (or example, in regard

onomols boldies certain restrictions have been ploced

tappinnsnt of officers bevond a certain amoumt expend
excecding the prescribed limits ctc. Also, e Sk 5 : e, ppoci]

Audinr General.

¢ The Industrial Policy Resalvtion of 1956, whic
.t swume direct resp

postulated that *the Siate ha
n widar area.’ .

1n a majority of cases the a:1dit control vests in the

anl

h way a considerable advance over the 1948 Resolurion
»naibility for the future developmen: of L:‘imnin over

¢ Some of thew are the Damodar Valley Corporation

1948, Industrial Finance Corporation (1
E‘m;ﬂiﬂ\ and Air Indi [nte:nativnal

missrn (1956), Oul and Natural Ga Commisin
' The

oo (1959).

1948), loyees” State Insurance Corpora'
M45), R:_"uhgumim %ﬁﬂ!‘%nlﬂ & -
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), I i
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, State
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them. The Comptroller and Auditor
Geoeral as the ‘agent of Parliament’
exercises audit control over them and in
the sormal course reports the results to
Parliament. Parliament thereby gets a
regular opportunity for scrutiny and dis-
cussion of the affairs of these bodies,

The method of financing the public
outerprises, on the other hand, is rather
differeat. Their capital is advanced by
Government, for which provision s
made, as and when peccssary, in the
anpual Budget (and at times even in
the supplementary Demands for Grants)
placed before Parliament. Similarly,
provisions relating to their audit also
differ. While some of these public enter-
prises are subject to audit by the
Compitroller and Auditor General (e.g.
Air Corporations and Damodar Valley
Corporstion), in other cases professional
auditors are appointed by or with the
approval of the Central Government '
But the audit arrangement on the whole
i not regarded adequate inasmuch as
the pcisnary audit control in the case of
several of these undertakings vests wilh
the private auditors.

It is thus obvious that once moneys
are appropnaled from the Consolidated
Fund. Parliament ceases to have effec-
tive control over the finances of these
enterprises.  Parliament can have oaly
limited opportunities to discuss their
affalrs inasmuch as occasions for provi-
sions to be included in the Budget Esti-
mates for advancing capital or loans or
graanting subsidies etc. to them are likely
to erise only rarely. and the Comptroller

and Auditor General also. evea where
he has jurisdiction, would not normally
interfere unless some gross mismanage-
ment or other grave irregularities have
been revealed.

Methods «devised for
Controt

The measure of check over the affairs
and activities of the statutory bodies is
thus not uniform. Because of the largo
public funds involved on the one hand,
and the autonomy enjoyed by them in
their internal administration on the other,
{he need for an effective watch over the
affairs of thesc bodies in the overall
public interest is obvious. It is for this
reason that the existing system of parlia-
mentary conirol of statutory bodies has
been devised keeping in view particular-
ly the statutory public enterprises. Under
this system the methods a for the
exercise of parliamentary control take
the forin of:

(i) Questions tauhled by Members
of Parliament;

(ii) Decbstes and discussions on the
Budget and by other means;
and

(iti) Examination hy Parliamentary
Committees.

Parliamentary

(/) Questions
The Speaker has laid down the follow-
ing general principles regulating the
admussion of quostions which apply inver
alia (o statutory bodies:
(i) Where a question (a) relates
to a matter of policy, or (b)

* The arcangemnesu vuim.\“lh—. indy tdu;l—budﬂ I‘o.t -WC- ";' the Qlt of the Kewrrve Rank of
Indis esdirre—sre—eppotraed by the (‘:mu:l (rnemmery, shich may at any time spywite the Cxnpendies pnnd

Goxnl v cxamine end

ropovt on the scownts f the Banak.

One sudirow in the Infustrial Fotance Corpuormnn is @psinied by Govenmmmt and anher § efoceed by ji
Cavgrrdier end

vhagreh wdermulriect o the vverall cnerof of the C

wuw General,

In the case of the Brapdyeey’ Sime | r Cons

0 i has bern proviiad that the exvunee shal) be

sudron @potrucd |yy the Cenirsl Governmene, nhkh ke civruned this eard to the (ompreier

and Aud Genera)
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refers to an act or omission of
an act on the part of a Miqis-
tor, or (c) raises a matter of
public interest although the
samc may pertain to a matter
of day-to-day administration or
an individual case, it may or-
dinarily be admitted for oral
answer.

(ii) A question which calls for in-
forination of a statistical or
descriptive nature may also
generally be admitted but as
uastarrcd. .

(iii)) Only questions which cleaily
relate to day-to-day adminis-
tration and tend to throw work
on the Ministrics and the co:-
porations incommensurate with
the results to be obtained
therefrom are normally to be
disallowed.

Under a convention now established
on the suggestion of the Speaker, Mem-
bers of Parliament may also obtain any
“indormation they may desire direct from
the statutory bodies who have instruc-
tions to supply the same unless in the
public interest or for any other sufficient
reason it has to be withheld.

Members can ulso raise half-an-hour
discussions for clarification of natters
of fact concerning inter alia a ststutory
dody when any important points requir-
ing clucidation arisc out of answers
given to recent questions in the House.

(it) Debates and Discussions

Controt over these bodies is also cxer-
clsed by Parliament through debates and
discuswons in the House. During the

e Dam s bor Vadiey Corrpracarint Acr KIW of 19535, &, 44

Budget Session every year Members
avail of an opportunity to refer, among
other matters, to the working of statutosy
bodies when the Demands of the coa-
cerned Ministries are discussed in the
House. Members may table cut motons
to draw the attention of the House to
particular aspects of the working of
these bodies.

Opportunities to discuss the affairs of
these bodies are also availed of by
Members when the Bills for establishing
them or for amcndmeat thereof come
up for consideration by Parliament.
Moreover, in many cases the enacunens
require the submission of an Annusal
Report (together with a financial ssate-
ment, certified accounts or returns etc.)
to Parliament. In some cases the sta-
tutes go even farther. For example,
the Damodar Valley Corporation Act
requires the Corporation to frame a
Budget and to submit a copy thereof to
the Central Government for approval,
which. thereafter. has to be placed before
Partiament.”

Copies of the Annual Report and
Accounts laid on the Table of the House
are generally distributed to Members.
Members interested in the working of
any particular statutory body and wish-
ing to debate its aftairs may give notice
cither for raising a debate thereon on a
substantive motion or for a short dura-
tion discussion (not exceeding 24 hours)
as a matter of urgent public importance,
should circumstances warrant it. Along
with the notice Members are required
to furnish the specific points which they
want to raise during the debate.

The statutes also generally make a
provision that the rules and regulations

The «vatec cresting :be Emnatyec

State {nutrence CorPoration ant the (015 & Nawiral Gae Commuam afes Prst e for e cabmcdn of By |
to Central (Awsmment but du ™t redilire e presentaten 1w Parliamen: 16w
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fransed unaer them shall be laid on the
Table of Parliament for a specified
period and shall be subject to such modi-
fications as Parliament may make. This
enables Members to give notices of mo-
tions for modification of the rules which,
in turn, provide them with oppor-
tunity to discuss matters pertaining to
the statutory bodies.

(iii) Committees of Parliament

The Committees which assist Parlia-
ment in the control of statutory bodies
are mainly (a) the Committee on Gov-
emment Assurances. (b) the Commit-
tee on Public Accounts and (c) the
Committee on Estimates.

(a) Commitiee on Government As-
surances-—The Committee on Govern-
ment Assurances keeps a watch on the
assurances given infer alia in res
pect of statutory bodies and sces that
Government takes action thereon within
a reasonsble time and that the action
initiated is satisfactory.

() Committce on Public Ac-
counts—Under the Rules of Procedure
of Lok Sabha® the Public Accounts
Clgmmittee is required to examinc imfer
alia:

(i) the statement of accounts show-
ing the income and expendi-

ture of state corporations.
trading and manufacturing
schemes. concerns and pro-

jects (as also their balancs
sheets and statements of profit
and loss accounts) and the re-
port of the Comptroller and
Auditor General thereon:

(ii) the statement of accounts show-
ing the income and expen-
diture of autonomous and

PRule 30K( 1}
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semi-autonomous bodses, e
audit of which may be oon-
ducted by the ConmpuoBer
and Auditor Generat-of-fwdia
either under the directiens of
President or by a statute of
Parlament.

As such, the Annual Reports of the
statutory bodies, together with (heir
balance sheets and profit and loss ac-
counts and a review by the Comptroller
and Auditor General are presented to
Parliament and come under the scrutiny
of the Public Accounts Commitiee.
Though the examination by she Puble
Accounts Committee extends ‘beyond
the formality of the expenditute to hs
wisdom, faithfulness and economy’, it is
nevertheless an examination a posreriori
and is primarily conducted with a view
to ascertaining that the money granted
by Parliament has heen spent ‘within
the scope of the demand'. Partiament,
however, is more interested to soc thet
the expenses incurred currently are ‘eco-
nomically and technically unavoidable’
and that the ‘management has been effi-

cient in performance’.

(¢) Committee on Estimates—The
ahove lacuna has (0 a very consideradle
extent been filled by the Committee on
Estimates, which in its examination is
charged with suggesting ‘alternative
policies in order to bring about efficiency
and economy in administration’. Thi
Committee has not satisfied itself with a
superficial examination of estimates;
rather, it ha« interpreted its functions
broadly & include a vurvey of govemn-
mental activities. past, preaent  and
future. Tts tcrms of reference have oot
been interpreted narrowly (o restrict its
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jurisdiction to those estimates alone
which appear in the annual Budget pre-
sented to Parliament, It has also exa-
minsd the estisnates of public under-
taking whenever deemed desirable."

Sub-Committee on Public Undertakings

In view, however, of the growing im-
portance of the public sector enterprises
and other statutory bodies the Spcaker
issued a Direction in May 1959 for the
constitution of a Standing Sub-Com-
mittee of the Estimates Committee on
Public Undertakings with power to call
for inforination and hear officials and
take any other evidence connected with
the estimates of the public undertak-
ings" under examination. All statu-
tory bodies (with the exception of those
not enjoying a corporate status), which
carry on industrial. commercial or
financial activity or operate a ‘special
service’. fall within the purview of this
newly constituted Sub.Committee.

Implementation of Recommendations of
Committees

While the two Financial Committecs
in their Reports make recommendations
in regard to statutory bodies, they at the
same time Kkeep a continuous watch on

their implementation as well. Every
year the Estimates Commiittce presents
separate repoits to the House about the
action taken by the Government on the
recommendations contained in it earlier
reports along with its observations there-
on, Similarly, the Committee on Pub-
lic Accounts also pursues, year after
year, the implementation of its recom-
mendations by Government. Every re-
port of the Committec contains at the
end a summary, in statement form, of
the recommendations in that repocrt as
also another statement on the action
taken or proposed to be taken by Gov-
ernment on the outstandifig recom-
mendations together with the Com-
mittee’s remarks thereon. The observa-
tions of the Committee on the more im-
portant of the outstanding recommenda-

tions appear in the body of the Report
also.

Apart from getting information re-
garding the progress in the implemente-
tion of the recommendations through
Reports of the Financial Committees,
Members are entitled to pursue the re-
commendations in the House through
questions, debates etc. when reasonable
time after the presentation of report to
Parliament has elapsed.

£4

* he ahmum bodiss « euamined are the Air India International mnwm Damodar Valley
r m.

Carpoation, Tnlian
U Undar Dir. 101A by the Speaker,—"

a public undertaking mesns an

Hnes Corporatin, Port Trusny, Bombay, Calcutta and

. imtjon endowed wich

ll?lhanondntmbvm%lerlh itk of o stateie for undertaking on of the Government

of [ndia an enterprise of , com lwﬁwﬂmewawmm: public interest and
a2 large meessure of rative and financial auronceny.



The House of Lords

By

S. H. BELAVADI
Secreiary, Bombay Lagislature Secretariat

The upper house in the Mother of
Parliamears—the House of Lords—is a
body not only larger in strength but also
vider in age than the House of Com-
nions. Although the membership of the
House of Lords is mainly hereditary,
from time to time pcerages arc also con-
ferred by the Sovereign on individuals,
inter alia, in recognition of their dis-
tinguished public service, as was done,
for example. in the case of Lord Attlee.
As a result of the creation of such new
pecrages, the composition and the
strength of the House of Lords has
varied from time to time and during
the last 350 years the number of Lords
has grown enormously from year to
year—{rom 60 in the year 1600. it rosc
to 250 in the year 1800, to 567 in the
year 1950 and to 860 in the yesr 1957.
At present the strength of the House
stands in the neighbourhood of 900 as
follows:

(i) princes of the royal blood:
(i1} 26 spiritual lords (the two ar-

chbishops and 24 sentor
bishops of the Church of
England):

(iii} all hereditary peers of Eng-
land, Great Britain and the
United Kingdom;

(iv) 16 hereditary peers of Scot-
land;

(v) one hereditary peer of Ireland;
and

(vi) nine Lords of Appeal in Or-
dinary and a number of life
poens  (including pecrmses)
created under the provisions
of the Life Pceruges Act,
1958.

Till recently there were no lady mem-
bers in the House of Lords’, because
under the English law ladies do not in-
herit the titie and such title was not con-
ferred on any lady on the ground of
public service cither, probably because
of difficulties of inheritance based on the
rule of primogeniture.

Unlike the Mcmbers of the House of
Commons who are paid an annual sala
of £ 1000 plus a tax free expenses af-
fowance of £ 750." the Members of the
House of Lords are not paid anything
by way of salary, but they reccive an
expense allowance of 3 guineas (or every
day of attendance.*

The practice and procedure of the
House of Lords is generally marked by

" 1See Brimmin... An O flcral i andboab, 1968 EQition. 9. 33,

SN ow t he pouirion is difcvey.  Under the Life PaxTages

A, 1956, life peETomey have deet) cresied and
datov,

in Asigun 1959 there weref cur of themn- Briam. op. et p. Y1 - R

0T Brinsh Porliomeni, BIS, 1ndis (Feb. 19%9). 7 9.

bed,p. 7.

19



Journal of Parliamentary Information

freedom and informality. For exam-
ple, in the House of Lords reading of
speeches is discouraged, but not forbid-
den, whereas in the House of Com-
mons it is completely forbidden.® It is
significant that in the House of Com-
mons the standing orders have under-
&ne changes with the passage of time,

t not so in the case of the House of
Lords whose rules of procedure have re-
mained practically the same all these
yoars.

Sittings of the House

The Lords sit. for the despatch of
pubdlic business, from Tuesday to Thurs-
@wy, and, if the state of business so re-
31&( on Mondays and Fridays also.

or the judicial business, they meet on
any weekday except Saturday.

Hours of Work

There are no lixed hours of work.’
The House may meet. for judicial as
well as public business, at any hour 1o
which it had been adjourned at the pre-
vious sitting. although usually for public
business it meets at four o'clock on
Thursdays and half-past two on  other
@ays. ‘The hour of mecting for judicial
buslness on any day depends upon the
amount of business to be disposed of be-
fore the sitting for public business on
that day. The agenda is prepared for
each day the Lords assemble and they
sdjourn as scon as the agenda is over.

The Presiding Oflicer

It is one of the distinguishing features
o{ the House of Lords that its chair-

*1n Indis, weeches must ROt be read in the Howse but delivered ex tempore and the only enceptio 8

*May's Parhamentary Frecrice, 160h Ed,, p. 320.

made is in favour of Ministers.

Ydd.
*bid..p. 437

man—the Lord Chancellor—is an active
member of Government. The presiding
officer of the House of Commons—the
Speaker—, as soon as he is elected as
such, declares that he does not belong
to any party. He is in the position of
an umpire and is in every sensc a pre-
siding officer. But the Lord Chancel-
lor, although he presides in the Houso
of Lords, does not actually have the
powers of a presiding officer. The rea-
son is simple. The Lord Chancellor,
being an active member of the British
Cabinet, cannot have that impartiality
which the Speaker in the House of Com-
mons has and as such is not vested with
all those powers which normally the
Speaker wields. 1f what a noble Lord
speaks is irrelevant. the Lord Chancellor
has no power to prevent him or stop
him from speaking further. It is the
House which has to do it. and on some
accasions the House does it. They pass
a motion saying that ‘the noble Lord be
no longer heard’. It is because of this
that Members in the House of Lorcls ad-
dress the House (as "My Lords”)} and
not the presiding officer as in the House
of Commons. Further, unlike the
Speaker in the House of Conunons, the
Lord Chancellor bas no casting vote.
Unless there is a clear majority the mo-
tion is not declared carried. In the case
of Bills. however, the position is slight-
ly different—that is, if there is an equa-

lity of votes the matter is doemed to be
carried *

Questions

There is no Question Time in the
House of Losds. A Peer may ask of Gov-
ermment any question, after aotce, and
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at that time speeches can be made.” But
in the House of Commons™ it is a strict
rule that no speeches can be made or
arguments advanced at the time of put-
ting questions, though, however, Mem-
bers may put supplementary questions
on the replies given by Government. In
the House of Lords, if a Peer wants to
raise a discussion on any specific matter
and also reserve to himself the right of
reply, the usual procedure is to “move
for papers”. On that the debate starts,
other Peers participate, Government also
replies, but there is no voting at the cnd.

Quorum

There are very few divisions in the
House of Lords. and the quorum is only
three.

Bills

Any Pecr may present a Bill to the
House without previous notice and with-
out obtaining the leave of the House,"
but there are very few private Members'
Bills in the Housc of Lords. On Tues-
days and Thundayy the provecdings on
public Bills have precedence over qucs-
tions, motions or revolutions.”  Gov-
ernment business as such has no special
precedence on any day in the House of
f.ords'* In the House of Commons,
practically all the time is Government
time except that which is allotted for
private Membens® business. In the House
of Lords, no two stages of a Bill are

PARLIAMENT Lipran
M. BEYG '

Pow 2% ) 78
taken on the same duy.'* Amendments
are allowed. even at the Third Reading
stage, before the Bill is passed.

In the matter of initiution of Bills the
Houso of Lords hive the same powers as
the House of Commons, with the excep-
tion of Money Biils. But there is a de-
vice by which even Bills coatainlap
money provisions can be initiated in the
House of Lords. That is, Bills contain-
ing money provisions are initiaied wond
discussed in the nommnal way in the
Lords, but while transaiitting the Bill to
the Commons these provisions are fre-
moved and blanks shown in their places.
Naturally the power of deliberation is
there because everything is in fuct dis
cussed and dehatet

Revising hamber

Under the Purliument Act of 1949,
the House of Lords cunnot delay a mes-
sure for more than one year, bwt it
appears thut the Housc is still  very
powesful. When Bills go to the House
of Lords they are scrutinized by u body
of experts and in that sense it is regarded
as a revising chamber. Recrultmoas to
the House of Lords being partly on
grounds of public service, it has mem-
bers who have distinguished theauselves
in diverse fields of public life and by that
reason arc particularly competent to
deal with the various matters coming up
before the House,

*1{ & question 1 avked ‘or mformation only andd Nt with 8 view 1o mekung o tpeech o1 relung s debate.
a star is prefixed 10 the quention on the notice end  such “marrerd questions’ of, which not moure ¢ three
may be put down [or any one day, sr¢ disposcd of afler Privaic basines,

eSimilar isthe pordion in the Legislatures in Inddis - Nee Kule $071) of 1he Rulee of Peocedurs of L4

Sadhs_Bduoe.
uMay.p- 427.
“’“‘-o ,. 309,

1Oxmronally. however, (owarde the close of the sewion 3 MOHan is Preed giviag governmen s
precederce over mher Puinesa to enahic the [egivative Prograame ol the Govonamm to be comploted ... Jhod

3.0, No. 41 prechades this.  Whare, however, capedrisus dopvasl of o Hill » dewiced, the

edisee »

1o mgpeadthe S O. by 8 meuun of which previow noease @us begwen, Comalideted Pund ﬁa‘lh. oy ¢ maspie,
sreammog ly taken through all then wages on th ¢ aane dey M this 927~ inder-BRe586-95.
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Spen’al Pusition of House of Lords

By virtue of its special position, the
House of Lords has certain advantages.
Being a body largely constituted of per-
manent and hereditary members not de-
pendent upon the vicissitudes of elec-
tions, it is more independent in the
expression of its views. Also, the dis-
cussion in the House is full and free, first-
ly because it is not so pressed for time
as the House of Commons where there
is always so much rush of work; and
secondly, because, although the same
two broad parties arc there also, still the
whip of party discipline is not so very
rigid.

As against these advantages, there are
disadvantages also. Firstly. it is an un-
wieldy body. Secondly, it is politically
one-sided because it is not subject to
clections. The majority of its Members
have always icmained Conservative
and. at times, when the Labour Party
comes to power., one may see a rather
curious spectacic of the House of

Commons having one political com:
plexion and the House of Lords another.
Lastly, from its permanent character and
the nature of its membership, the House
of Lords has all the defects of a here-
ditary body.

Reform of Lords

Reform of the House of Lords is con-
stantly thought of and several efforts
have been made in that direction so
far' It is rather very significant to note
that no party in England actually thinks
of abolishing the House of Lords. In
other words, it means that all parties are
convinced of the utility of the Second
Chamber. The whole of England really
thinks in terms of continuing the House
of Lords with certain reforms. The first
reform is that its number must be limit-
ed because it is unwieldy, and the
second that the recruitment of heredita
peers to it must be stopped. Recently
a few life peers and pecresses have
been created'® as part of a measure of
reform.!?

"Nouhk mmc thon ate the m«m wwd:d over by Lord Br Lcc in l?ll, the Posl roohmins of

1622 &t the conference of
vol. 1. No. 3 uud ‘Howe
Loandy, Loadws, 1958, Fp. 278-280-- Fdicor.

rty leadery in 1948,  Also, see '‘Reformming : bySL.ﬂth-.kf
Mndom An Enoyclopardio of Porbiemeat by Notgusn Wikding end Poiiip

umh.mdmnMuMmhxheLﬁehmmM,.9«
ARXher teCefd INOOvEion Wes the olevaiab to life peTage of Ausrelis's Migimer of Bxternal Affuire Afp.
from 3 Capynommeakh Crarury, ougside

mch-rd(} Caey, hnh&nhn&um

mUK,uh-ﬂu
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Some Parliamcntary Activities at a Glance

PARLIAMENTARY QUESTIONS
United Kingdom
Civil Service and Ministertal Sataries

In reply to a question from Mr. D,
Price, the Chancellor of the Exchequer,
Mr. Heathcoat Amory, told the House
of Commons on February 2. 1960 that
52 officials in Government Departments
received higher salaries than the Minis-
ters in charge and on a rough estimate
about 4500 civil servants were paid
more than a Parliamentary Secrctary or
Under Secretary®. These figures, Mr.
Amoty made it clear, did not take into
account the 750 of parliamentary re-
muneration for expenses as part of
Ministerial salaries.

In reply to a query whether the
House was to interpret the present salary
structure as being symbolic of the trans-
fer of power from the political head to
the permanent head of a department,
the Chancellor remarked:

It 1x not e¢ery to draw a close anal
between Ministers and civil scrvants In

this respect. To (ake one distinction
only, there is Quile a difference in ths
security of lenure belween the two.t

He, however, agreed that thero was
something in the point and he would
take note of it.

Lok Sabha
Democratic Decentralisation

In reply tv a question®**® from Shri
Abdul Salam and others, the Deputy
Minister of Community Decvelopment
and Co-operation, Shri B. S. Murthy,
told Lok Sabha on February 18, 1960
that in 8425 panchayats in Andhra Pra-
desh and 3502 in Rajasthan, responsis
bility for the planning and execution of
devclopment programmes at the village
level was entrusted to panchayats. Ans-
wering  supplementaries.  the Deputy
Minister informed the House that, at the
block and district levels. committees or
other bodies had been formed for the
cflective operation of the scheme and
that the panchayats were looking sfter

eln :D|€>Ur;iq:d"il;;é&§fn. (hc M;nia;'cr fn :?w;c ul-l !)epa-ﬁmcnl‘rcccnv« L4100 8 Year , 0 Mindster of

zme., L3795 e ary o5 Parliamentery  Secrctary. [25¢ia.  Four memhers of the Govermamem
recaive spacis] sslance - the Peinte Minister and the Anromcey (icncn:.c[,'lo.ooo esh ; the [Lovd Chemvedin
t

* 80un &s Judge and L4000 a3 Speaker of the House of Lords ; ard the Sob

or-CGeneenl {7ccr

The upper wlartes of higher civil servann, after the acceMmance of the re. omemendalions o the Colersinie

Cammmice in Aftil law, bave becn o8 folluowny

Perminen: Sscvetery 10 Treesusy. £4,<0G.  Permanent (Seccsnd, Seicie
viser for M sivey of Difeace. Nexotery, DS TR, Treasan  Solicior.
Lood Chancelor. L2000 coach; and Chief  Mrdical Officer, [sS00  Various

and Pr-mtazat Svoretery 0
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ather POty 3 the Soevifi:, [egel and Works Groups casey salaries in the range of { 0T~ L5200~ Timas

londor , 3.2-3960
*15.C. Dete 1939-80;, 616, ¢ Tas
crSmrey) uewioe Ni 718
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the developmental work and part of the
community development programme.
Other States, Shri Murthy added, were
also doing their best to implement the
scheme and in some States panchayats
were being entcusted with both the re-
sources and the respoasibility but that
it was “too early to think of panchayats
asking for more Powers" as the system
had “just started”.

The Minister of Community Develop-
ment and Cooperation, Shri S. K. Dey,
intervencd to point out that conditions
varied so widely from State to Stats
that it would be very unwise for the
Centre to prescribc a common system
to apply to the whole country. The
basic principle, he said, was, howeve:,
common to all the States viz., that there
should be a body at the district or bleck
level which should discharge the entire
responsibility of planning and implement-
ing the community development pro-
grammes and this body should give the
panchayats the maximum powers that

they could exercise on behalf of the
biock samitis.

. [ ] [ ] [ ] L]

PRO CEDURALY MATTERS

House of Commons (U.K.): Select Com-
niittee on Procedure (1959)

On Fcbruary 8. 1960 the House of
Commons discussed. on a motion by
Mr. R. A. Butler, Home Secrctary and
Leader uf the House. the Report of the
Select Committee on Procedure of 1959
and spproved of certain amendments t.»
the practice, procedure and stan-irg or-
ders of the House.

The Sciect Comniittee (ompaseo of
Mr. James Stuart, the Chairman and {5
others) had heard ¢+ ideoce from. among

others, the Speaker, the Chairman of
Ways and Means. the present and twu
former Leaders of the House, thc Lead-
er of the Opposition and the Opposition
Chief Whip. The Clerk of th¢ House,
Sir Edward Fellowes, submitted two
closely argued memoranda which he
supplemented by further oral evidence
before the Committee. The Committee
had also received various suggestions,
by written memoranda from some
Members and others.

In their Report the Committec made
a large number of recommendations for
alterations in the procedure or practice
of the House. While a few of these re-
commendations were straightaway ac-
cepted by the Government, there were
others which the Government agreed (o
implement only gradually or in a modi-
fied form, and still others with wlLich

they were not in a position to agree at
all.

The following are some of the recom-
mendations accepted by the Govern-
ment:

(i)} Alterations in the compoasition and
procedure of Standing Committees (with
the exception of the Scottish Committee),
as suggested by the Select Committee
i.e. the distinction between the nucleus
of the Committee and the added mem-
bers 10 be abolished: the size of a Stand-
ing Committee not to be below 20 or
cxceed 30; the number to form the
o 'orum and render the majority effec-
tive for the Closure to be expressed as
one-third of the membership of the Com-
mittee—(Para 8)

(ii) Requirement of geconders to be
abolished excent upon ceremonial occa-
stont—{Para 38).

(lii} Money resoluticns to br exempied
business for three.quarters of an hour
snd motions to suspend Stand ng Order
No. 1 to be at the mament of
nterruption of business —(Pr:a 35).

‘1vy Number of Ora! Questions allow-
ed for each Member Der day to be reduced
from three to two—(Pars 39).
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(v) The House to support Mr. Speakar
in checking the number and lengwh of

supplements:y Questions--(Psrs ).
_ (vi) Time allowed for a Count %0 be
increased from two te four minutes—
(Para 31).

{vil) Precedence not t be wibheid
from matiers of privilege provided they
are raised within 24 hours sfter the first

opportunity (Previously the malter had
to be ra:scd on the sasme day)—(Para 24).

The S¢lect Committee hau reccin-
mended that an  hour should be set
aside at the discretion of the Chair for
brief S-minute speeches on the ccasion
of major debates. This, Mr. Butler
pointed out, would not be brougat about
by ordinance, decree or standing order,
but by arrangement between tue two
sides of the House.

Another  reconunendation of the
Select Conunittee was the altcrati g i
the prevailing practice of automatic pre-
ference to Privy Councillors over other
Mcmbers in debates in the House, W nule
Government were in agreemeat wih
this, in their view, this was not a mat-
ter 10 be decided by a vote of the Hous.
Mr. Butler assured the Speaker that he
would bave Government on his side if
he ‘“occasionally turned the Nelsos
blind eye in regard to Privy Couacil-
lors. especially in the course of debates.”

Likewise, Government did not ex-
clude the possibility of the Finance Bill
being taken in Committee {as distingu-
ished from the Commitiee of the Whole
House), but they preferred to deai with
it by ‘putting something on the Order
Paper rather than by standing orders
in the mannes suggested by the Com
mittee.

In order to easure that questions to
the Prime Minister are definitely resch-
ed. the Select Commitltee rammended

that such questions should start at 3.13
r.M. on Tuesdays and Thursdays. Gov-
ernment instcad propasad a  rather
different cxperiment having in view the
same effect, namely, that on thoso days
guestions to the Prime Minister begin
at number 40 instead of numbe:r 45J.
This modified proposa), it was pointed
out, was in vicw of the fears expreassd
by some members in the past that they
would be haviag less time to qucstion
other Ministers. An amendment soek-
ing implementation of the Select Cony-
muttee's recommcndation was ultiiatery
withdrawn.

A recommesdation which seemed to
have much support but which, accord-
iog w Government, presented “great
diliculty” and therefure could not be
accepted by them was the providing of
skilled essisiance to private members
in drafting their own bills and the
amendments to public bills. An Oppo-
sition amendment pressing for jt, when
put to vote, was negatived.

Government also rejected the sug
gestion for the setting up of a
colonial standing committee. In dbeir
view, accepiance of the proposal would
mean ‘one of the first instances of clash
between the executive and Jegislative
which in the last decade they had tried to
avoid.” It had always been accepted
that once the executive Government
was estabished it was their duty to
carry out the administration.

[ * [ * *

Hoase of Commons (U.K.): Alteration
in Hansard

In the House of Commaus (UK.} oo
March 2. 1960 Mr. George Wigg, a
Labour Member, rose on a2 pomnt of
mdcr to draw the Speaker's attention 1o

a dixcrepancy in the Official Report of
a speech made by the Minister of De-
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fence the previous night. The member

submitied:

On reading Hansard this morning, 1
became aware of a discrepancy in the
report of the speech, as ] recollected it,
of the Minister of Defence last night. I,
therefore. approached the Editor of
Hansard, who was kind enough to write
to me in the following terms:

*The original typescript of the mark-
ed passage attached read as follows:

‘It is clearly known and accepted
in NNATO. that our new Regular
Forces have an efficiency, quality
and fighting power which is worth
two or threr conscript soldiers even
in the German Forces'”

The Editor said that this was altered
by the Mininter’'s Department to read:

“It s clsarly known and accepted in
N.ATO. that our new Regular Forces
have an cfficiency. aunlity and fighting
power not possessed bv conscript sold-
lers even in the German Forces™.

The letter to mc concludes by saying
that the responsibility for allowing an
alteration rests with the Official Report.
The Miniater's Department may suggest
atterationy, but it is the Editor's re.puon-
sibility ciher to allow thein or not, and
this one should not have been allowed.

Agreeing with the member, the
Speaker observed:

1 am atraid that there is nothing § can
do except upotogise to the Housge for an
error in the Qficial Repaort. Such a
change should not, of coucse, have been
allowed.

1 hope that 1 ahall have the House with
me \ | say that. by and lavge. the Ofi-
ctal Repor! renders magnificent service to

us all, and 1 s rare \ndced that one
finds that a mistake has been made
1 will give instructions that in the

Bound Volume the words will be put back

to what the Minister said.

The Minister of Defence (Mr. Harold
Watkinson) hastened to offer his apolo-
gies to the House. explaining the facts
as under:

What, 1 think, happened was that after
my speech lsst night it was pcinted out

tn me that something I said—.1 was net
spsaking from notes and in the heat of
debate one seys things--might be mis-
understood outside—the—Houser 1 fully
accept responsibility for giving instruc-
tions that, in the normal editing
Hansard. which, I think, the whole House
understands, if this could be guarded
against it should be.

The hon. Gentleman the Member for
Dudley (Mr. Wigg) was kind .enoiigb (o
let me know this moraing what he pro-
posed to do. I consulted Hansard, and 1
agree with him that it would have been
better to have left matters as they were.
I told him, and ] sent a message to the
Editor—I do not know whether this was
right or not—that I was only too anxious
that the matter should be restored in the
Official Report.

I do not know quite where the respon-
sibility lies, but perhaps you would allow
mc to say, Sir. that 1 must accept some
responsibility. I do not wish the blame
to lie entirely on the Official Report. 1
apologise for what happened.

[ ] * ° [ ]

Lok Sabba: Awendments to Resolution
for approval of Prociamation under
Art. 356 of the Constitution

On August 17, 1959 the Minister of
Home Affairs moved a resolution in
Lok Sabha seeking approval of the Pro-
clamation in respect of Kerala issued
by the President under Article 356 of
the Constitution. A member tabled
two amcndments to the resolution. The
amendments recorded disapproval of the
Proclamation and sought its immediate
revocation.

In support of his amendments, the
member inrer alia urged that the power
of revocation of a Proclamaton under
Article 356(2) was not a discretionary
power of the President, and that as
such it was open to the House to call
upon the Union Ministry, which was
responsible to the House, to advise the
President to revoke the Proclamation.

Ruling out the amendments as being
negative and hence inadmissible. the



Some Parliamentary Activities at a Glance

Speaker held that it was within the
exclusive jurisdicion of the President
to issue a Proclamation or to revoke
it and that it had to come up before
Parliament only when it had to be
approved for a period longer than i«
normal life of two months. In this
connection the Speaker drew the at-
tention of the House to the difference in
the constitutional provisions relating to
Ordinances and Proclamations and ob-
served that, under Article $23 of the
Constitution relating to Ordinances, if
the House feels that an Ordinance
ought not to be in operation even for
six weeks. it may have it revoked earlier
by a resolution but that there is no
similar provision in respect of Procla-
mations. The Spcaker added:

When once a Proclama’ion js made. it
shall continue for a period of (wo months;
there is no guestion of revocation, unless
the Pres'dent who issued the Proclame-
tion himself revokes it. There is no

wer for this Parliament to do ¢0..

erely because the Ministers are respon-
sible to this House. we cannot invoke that
power under the Constitution.

Lok Sabds: Laylng of Documeants:
Minister's Rights under -Rule—368-

On November 23, 1959, during the
discussion on the Andhra Pradesh and
Madras (Alteration of Boundaries) Bill,
a Member (Pandit Thakur Das Bhar
gava) requested that the two memo-
randa on boundary adjustments, submit-
ted by the Madras and Andhra Pradesh
Gowroments and referred to in  the
Pataskar Report. be produced for the
information of members.

T TTORule 168, 112 Minivter quones i the Houve & dewpstch or other Seate paper which hes not been pre.,

Whan the Minister in charge of thé
Bill (Shri B. N. Datar) submitted that
the memoranda in question were of a
confidential nature and that it being
against public interest to produce them,
he could clam privilege under Ruie
368", the Deputy Speaker observed:

So far as privilege in public interest §s
concerned, perhaps under Rulc 348, § will
not be mbie to insist upon their produc.
tion, f the Minister clsims privitege for
those documents in public interest.

L.ater, when clause 3 relating to
transfer of tetritories was tuken up by
the House. the member again pressed
for the production of the memoranda.
Referring to Rule 368 thc member con-
tended that under the proviso to that
rule privilege could be claimed only in
respect of documents which the Minis-
ter had auctually guoted in the House
and the proviso did not lay down &
general rule under which privilege could
be cluimed by the Minister concerned
in respect of any documents. The De-
puty Speaker ruled:

Pandit Thakur Da: Bhargeva claimed
that under Rule 368 a Minister  could
claim privilefe: and asy that a document
could not be produced sx he had quoted
ffom it, He anterpreted that rule to the
cffect that a8 Minister could claim privi-
lege from making s document public in
case he quoted from it and if a Member
or the House asked him to produce it
Suppose he does not quole from that st
all and s demand is made that the docu-
ment should b produced. then, | think
there is greater ground for the Minlater
if he claims privilege in thix case. and
the E‘hlirm-n or the Prending Officer
cannot interfere

- L ] L] .

semed (o the House. he shall lay the relevant pupey on the Table .-
Provided thet this Rale skall aotapply 1o gny docatinents which sre otsted by the Minimer 1 he of such 3
amure that their Prdation would be (nconsisted! with Publs interest.
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1ok Sabbe: Reterence of Finencia! Bill
to Joiut Commiittee

On March 31, 1960 the Minister of
Home Aflairs, Shri G. B. Pant, moved
the following motion:

That the flrst proviso to Rule 74* of
the Rules of Procedure and Conduct of
Busincss in Lok Sabha in its application
to the motion for reference of the Bom-
bay Reorganisation Bill, 1860 to a Joint
Committee of the Houses be suspended.

A Member raised a point of order
that the adoption of the above motion
would amount to suspension of Article
109 of the Constitution which prescrib-
ed a definite procedure for the passage
of a Money Bill.

The Minister of Home Affairs ex-
plained that the Bombay Reorganisation
Bill did not contain exclusively the pro-
visions enumerated in sub-clauses (a)
to (f) of clause (1) of Article 110 of
the Constitution and as such it was not
a Money Bill. The only purpose for
suspending the first proviso to Rule 74
was to expedite the pasisage of the Bill
by referring it to a Joint Committee of
both Houses of Parliament.

Agreeing with the contention of the
Home Minister, the Speaker observed
that two sets of Bills are contemplated
under the Constitution---one. a Money
Bill, under article 110, which contains
only provisions retating to matters spc-
citied under cl. (1) of that Article, as for
example. an Income-tax Bill; and the
other, the Financial Bill (provided for
in Art. 117 of the Constitution). which

*Th¢ televant rmnio;m of the Rule rudn under —.
74. When a Bill is introduced, or on s0me sLbwequient

of the foliowtng motions in regard o his Bill. nameiy -

.Financial

has other provisions also. So far as a
ill is concerned, the other
House has jurisdicion to amend, alter,
to pass or not to pass it." As for the
Bill under consideration, the Speaker
ruled that although cl. 64 thereof refer-
red to matters specified in sub-clauses
(a) to (f) of Art. 110, inasmuch as there
were other clauses also, it was a Finan-
cial Bill, and that since the other House
could also appoint a Select Committee
of their own on such a Bill, all that was
sought to be done by having a Joint
Committee of both the Houses was only
an attempt to save time.

» » [ ]
Lok Sabha: Convention regardiag
Quorum

On March 22, 1960 the House was
scheduled to sit till 6:30 p.m. After the
Quecsiion Hour when the discussion on
the Demands for Grants in respect of
the Ministry of Food and Agriculture
was resumed, some Members submitied
that more time should be allotted to the
discussion of those Demands and that
for that purpose, if necessary, they were
prepared to sit till 7 .M.  Thereopon
some Members expiessed difficulties
about the continuance of quorum after
S p.M. In this connection the Speaker
observed:

My attention has been drawn to a pro-
vision 1 the Standing Orders of the.

Central Leogislative Assembly. There is
the following provisiont there:

‘Adjournment for failure of a quorum:

tf the President on a count being
demandcd by a Member at any time dur-

<asion. the megiber in  charge may meke one

(£i5) thet i be referved to 4 Jort Commurttee of the Houses with the concorrence of the Covrcil: ¢f

Provided that no such motoa as i referred to in ciause {¢a1) shall N.m;dc m:b rdcuuu: |o

& Bil) provisizon (o7 any
Article 110 of the Conssitutivn

of the matreny specified in subclatses (8) to {f) of Clawwe (1) of

15.0. 35 of t)w Stuuiing Orders of the Legnluive Awssanrbly. 1920.
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mg the meeting ascertains that twenty-
five Members (it is now 350 Members
here) sre not present, he shall adjourn
the Assembly till the next day, on
which it inarily sits:

There is als¢ a proviso which Is im-
portant :

‘Provided that no demand for a
count to ascertain the presence of
quorum shall be made within one hour
of any previcus count’

We have adopted one conventlon that
during the lunch interva! nobody will
demand quorum. provided of course the
discussion goes on, but notking is brought
up for voting For voting. Qquorum is
necessary.

Similarly. if the House agrees. within
one hour of a count having been taken,
we shall not ask for qunrum. excent when
a divislon has to be taken! in which case
there must be quorum. That would
meun, if once & count is taken, within
"me haur from that. once again a coun'
chall not be taken.

When a Mcmber submitted that the
konvention would go against the provi-
sions of Article 100* of the Constitu-
tion. the Speaker observed:

The practice during lunch interval has
been  adnpted so Jong notwithstanding
the fact that there i< a provision against
't in tho Constitirtlen I that is right this
' also rigrths  If thut . wrong. both walt
hee wegng Coaventinng are ddwaves eatn
hlinshed no'witheanding the lrw.  There
s nn nent for n convention if the law
332 works satisfactorlly.  Law' cannot
e chinged «very minute. but humnn
practice goes on chpnging to awi* chang-
ing times, I sm not Introducin the
practice s o rule now It wil) develop
4s » cnnvention e we bragrres Let oy
understand that if we exiend the time,
during the extended time. no quorum
will be demanded. cxeept where i+ s
propoged to take a divicion I.et it be
the general understanding

. L] L[] * L

CAtcle 1ot (1 & ‘g resad as follows

Iok Ssbha: Role ol the Presiding O@-
cer ol the Hoase as distingoikind trom
gal of the Presiding Officer in o

'ourt

On November 23, 1959, speaking on
clause 3 of the Andhra Pradesh and
Madras (Alteration of Boundaries) Bill,
when 4 Member sought to produce ces-
tain maps for the perusal of the Chair,
the Deputy  Speaker observed  that
while it might be appropriate in a
court, it was not so in the House as the
Presiding Officer was in a different posi-
tion. The Deputy Speaker explained it
further as (ollows:

There s this differenco that the Presid.
ing OMrer there has to arrive at s doci-
sion nnd give a judgment in the Court:
Rere | have not to givee a judgment, [
havye only to pronounce the judgment
of the House, whatever br the decision
tokeen by the Membera.

When the Member pressed the point
again, the Deputy Speaker remarked:
Sitting here. ] rhould not entrust my-
self with those documenta and other
things ! differentlateed my positlon from
that of the Presiding OfMcer of & Cnurt
and said that thir would be no job of the
Presiding Officer here us he wans only to
listen, regulate the detmte and then pro-
nnunre the decision of the Touse.

Mynore leginlative Amembly: Scope of
discussion om Reports of Pudblc Ser.
vice Commlisslon

Belore discussion of the Reports on
the working of the Public Service Com-
mission for the yean 1954 to 1957 was
Laken up in the Mysore Legislative As-

30 Uaul Parliuncm by law othetWise Provides. 1o (o ot 10 H08iPULs o meeing ol eschee Hovae ot
Perluomens shall be ane-cem b 0 £ the 1:ta] nurnber of caem! ers o4 the Have

‘47 1€ av any time durng u meUng «f » Hinase shevy.
or Speaker. of Person ecring & such. ehher to aSourn 1

8 quUovuD.
itk ! ~ I ‘

ce- qunram, 1 shal! te e oty of the Chalsaxs.
MHovse or to svadend the meviing untll 1hete &
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sembly on December 21, 1959, the

Speaker, explaining the pamisible
lmits of discussion on such reports,
observed:

On a number of occasions In the
the Question has been raised as to how
far members can refer to the Public Ser-
vice Commission either in debate or dus-
Ing Question hour. 1 hope what I will
llyl wlll set at trest all doubts on this
point.

1 would refer at the outset to the pro-
visions of the Constitution relating to the
Public Service Commission. elevant
Articles are the following: 310 relates to
the appointment of the Chaitman and
other members of the Commission by the
Governor of the State; 317 makes provision
for suspension and removal of members;
318 refers to regulatlon as to conditions
of service of members and staff of the
Commission; 320 sets out the functions of.
the Commilsslon and the necd to consult
the Commission on matters specified
therein and for empowering the Governor
to make regulations spteifying the mat.
ters In which either gencrally or in any
particular ¢lass of cases or In anv par-
ticular clrcumstances it shall not be ne-
cesnary for a Public Service Commission
to be consuited. Article 323 rcguires that
the State Commission should present
annuatly to the Governor s report of the
work (fone and the Governor hias on Tee
cetpt of kach repart to cause '  Cupy
thereof to by I8id befure the Lepgistature
together w'th a memorandum ¢xolaining
nz e peets the eaves, where the advice of
the Commi<sion was not accepted

! would particularly invite attentton to
Article $17 under which a member of
the Publie Service Commirslon can only
be romoved fran offfce {excett In certain
taeey shecified in artiele 317(3 1 Ly an
prder of the Pres:dent on the ground of
mubchoviour after the Supreme  Court
has on enaulrv  reported that such a
Member onght to be removed on such
ground We have provided In our rules.
viz., 288 (1), thet a member while «peak-
ing shall not reflect upan the conduct of
pereons in high authority unlce: the dis-
cusdiun ia Laswed on & subsiantive motion
drawn In prover terms The cxplsnation
to this sud.rute reads as follows

“thie words ‘persuns \n high authonty’
mesn Drrrons whose conduct esn only
be discusset on a substentive motlon

drawn in proper terms under the Con-
stitution or such other persans
conduct in the opinion of the

should be discussed on a substantive
motion drawn up in terms to be ap-
proved by him™.

A reading of these articles and our rules
therefore makes it clear that cri‘icism of
suggestions or decisions of the Com-
mission will not be relevant because the
Commission is a constitutional authority,

In Rajya Sabha when the consideration
of the U.P.S,C. Reports was before thst
House, it was clearly ruled on December
22, 1954 as follows:

“Any debate in Parliament may
rightly include criticistn of Government
for any acts or omissions in the exer-
cise of the powers and duties apecified
above (that is, in the several Articles
of the Constitution), and wiil certainly
be relevant. ...Any criticism of the
suggestions or decisions of the Com-
mission will not be relevant because it
is a constitutional authority. I hope
the Members will bear that in mind.
You can criticise the Government.*

Elaborating this point further, the Chair
obscryved:

“Under the Articles that I have
quoted the powers of the Government
and the Commission are defined. Any
action of the Government in not im.
plementing or accepting the recom-
mendations of the Commission is open
for criticism. But criticism of the re-
commendation- made by the Commis-
sion or the aci. ;ns of the Commission or
of particular m.mbers of the Commis-
sion will not be relevant.”

When member: agreed that there sbould
be no criticism of the members of the
Commission but wanted to know wh
criticism of the Commission as suc
would not be in order, the Chair again
ssld tha' since the Comm:ision was a
constitutional authority and the Consti-
tution atso prescribes the procedurc by
which members can be  removed there
could not be criticism in respect of either
2 Member or th: Commisslon as a whole

This is aise n accordsnce Wwith the
normal pariismentary prectice that it s
e Ministers who srv responiidle to the
House and are subject to criticistn which
they will b¢ in a ition to meet becsuse
they are in the House, Othar authorities
who are not in the Rouse defwnd
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themaelves particularly in the case
of a constitutional authority where the
Constitution itself prescribes the mode
for thetr removnlé such criticism would
be eut of order. Criticism, if any, can
only be directed against the Ministers.

The position ia the same in other Legis-
iatures also. 1, therefore, request Honble
Members (o confine themselves in theit
dle’l;:te to the limits I have indicated
above.

. * L L] *

COMMITTEES AT WORK
Joint Committee on Offices of Profh

Under Art. 102 of the Constitution,
a person is disqualified from being cho-
sen, as, or from being, a member of
either House of Parliament if he bolds
an office of profit under the Government
of India or of a State, other than an
office declared by Parliament by law as
not so0 disqualifying. The Parliament
(Prevention of Disqualification) Acts of
1950 and 1951 and the Prevention of
Disqualification (Parliament and Par
'C" State Legislatures) Act of 1954
provided for prevention of disqualifica-
tion in certain cases.  Tbese enmact-
ments, however, were not comprcben-
sive.  On August 21, 1954, therefore,
the Spcaker, in consultation with the
Chairman of Rajya Sabha, appointed a
*‘Committee on Offices of Profit’ to study
the question of ‘offices of profit and
disqualification of members’ in its vari-
ous aspecs.

The Committee made two important
recommendations, viz., (1) that a com-
prehensive Bill with schedules of  dis-
qualifying and non-disqualifying offices
be brought forward and (2) a standing
committee be constituted to undertake
the work of continuous scrutiny in res-
pect of offices of profit.

in 1957 the Parliament (Prevention
of Di:qua!iﬁclﬁon) Bill was introduced
in Parlament. The Joint Commitice on

4(C) L8—8.

3

the Bill reiterated the rocommendation
of the carlier Committee—on—Offices—of
Protit lor a standing commiltee on
oltices of profit. The Bill becarme law
on Apru 4, 1959 and, on a mouoa
adoptey by Lok Sabha on August 3,
1959 and concurred in by Rajya Sabba
on August 31, 1959, a Joint Commit-
tec on Offices of Profit, for the duration
:(fi the Second Lok Sabha, was constitut-

The Committee consists of 15 mem-
bers, 10 from Lok Sabha and 5 from
Rajya Sabha, with Sbri C. R. Pattabhi
Raman as the Chairman. The twerms
of reference of the Committee are:

(i) 1o examine the campmition and
character of all exwsting ‘com-
mittecs’ (other than those ex-
aniined by the Joint Cammittes
to which the Parlament ({(Fre-
vention of Disqusiification) Bill,
1¥57 was referred) and all ‘cum-
mitlces’ that mey b be
constituted, membershlp of which
may disqualify a persan, fof be-
mg chosen as and for being, a
member of either Houss of Yar-
Bament under arucle 102 of tne
Constitution,

lo recommend in relation to the
‘commitices’ examined by it what
offices should disqualify and whal
orfices shouid not disquality;

Lo scrutinise from Ume to time
the Scheduie (o the Parllament
(revention of Disqualification)
Act, 1159 and t0 Necummand any
amendments in the said Schedule,
whelner Uy way of addiuan,
omission Or otherwise;

The Committee met for the first time
on December 7, 1959 and after  ax
sittings presented its First Report oo
February 26, 1960.

(ii)

(itt)

Besides listing certain dhlu:myin‘
and non<disquahlying offices, Com-
mittee recommended:

(i) \hat it is oelther ibla noe
resasnal {o eXpect Membeyy of
Parliamaent $o kesp axoume of
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al exmiry. ex pmnsgs incurved by:
theta and to lubrmt bills in res-
pect of traelling and convey-
ance allowances and that submis.
sioty of: such accounts should not
be insisted on; and

(1) that in arder to obviate the
dinger of Members of Parlia-
ment Incurring disqualfication,
Uovernment sheuld issue inestrue~
ticas to all the pabiic undertsk.

The peculiar evil of silencin,
PeBssion of an opinion s, that it
the huwan race; poster
existi generation,
Jrom thde opinian, still mmore

ings whether tuny or: pu-fhﬂy
awned- by themy

their rules that of’ Par-
liament servisg on thetr shall
not be entitled to any sam of
money other-than compensatory
allowance as defined in section
2(a) of the Parliament (Preven-
tion of Disqualification) Act, 1868;
and thdt the rules relating to
non-statutory bodfes framed by
Government should also be simii~
larly amended.

the ex-
robbing

ax well as the
who dissent
than those

who hold it. [f the opimdon’ is right. they
are deprived of th fy of ex-
changimg ervor for truth; if wrong, they
1098, what is almost al-Ymt'u—ﬁ‘ﬂle t. the
claarer perception and Hoelier impreesion
of truth. produced du its collirion with
error.

-=Jonn STUART MR ™
On Liberty.



Decistons from the Chair

Expusnction

When portions from a Member's
speech.are expunged under the orders of
the Specaker, the Member concerned
should be informed of the expunction.

{L.S. Deb. (I}) 21.12.1959}

Obitusry Reference

Except in exceptional cases obituary
reference in respect of persons who are
not membcrs or ex-members  of ihe
House should be avoided.

[L.S. Deb. (1) 22.2.1960]

Right of Reply

A Mamber moving a mation for cir-
culation of a Bill or for its refezeace to
Comnmittec. by way of amendozat (o
the motion for consideration of the Bill,
has no right of reply.

(LS. Deb. (Il) 23.11.1959]

Saspension of Member

Suspension of a Member mearely by
taking the sense of the House. .withaut
@ formal mouon in that behalf, .is @Ol
regular.

(L..S. Deb. (ih) 9.2.1960]



Answers to Enquiries on Parliamentary
Procedure and Practice

Exsmination by the Poblic Accoants
Committee ol the Acconuls ol
Private Concerns

Q. Whether the Public Accounts
Committee is competent to examine the
accounts and undertake on-the-spot
study of private concerns in which Gov-
ernment do not hold majority shares and
the accounts of which are not laid before
the Legislature concerned? What steps
are taken to ensure that the interests of

the Government concerned in these con-
cerns are protected?

A. When majority shares in a private
concern are not held by the Govern-
ment, the concern is not a Government
Company within the meaning of Section
617 of the Companies Act, 1956 and
the accounts etc. of the concern are not
laid before the L.egisiature concerned.
In such cases, the Public Accounts Com-

mittee is not competent to examine these
Accounts directly. The Public Accounts
Committec at the Centre examines the
Accounts and undertakes on-the-spot
study visits of only those undertakings
in which the Government of India hold
the entire or the majority shares and the
accounts of which are laid before the
House.

As regards watching the interests of
CGiovernment for the sharc capitul invest-
ed in such concerns, the Committee may,
during the course of the examination of
the Approptiation Accounts relating %o
that Department, discuss these matters
with the represent:tives of the Depart-
ment concemned. and also call upon the
Department to produce the Balance
Sheets. etc. of thesc concerns and supply
information on any points arising there-
from which might affect the interests of
the Government.



Constitutional Developments

The Conatitution (Eighth Amendment)
Bill, 1959

Under Article 334 of the Indian Con-
stitution, as it originally stood, the pro-
visions in the Constitution relating to
the reservation of seats for the Scheduled
Castes and Scheduled Tribes and repre-
sentation of the Anglo-Indian com-
munity in the Lok Sabha and the Legis-
lative Assemblies in the States were to be
operative for a period of ten years from
the commencement of the Constitution.
This period was due to expire on
January 26, 1960.

Despite considerable improvement in
the conditions of the Scheduled Castes
and Scheduled Tribes and. to some
extent, of the Anglo-Indian community
also, their basic condition had not
changed and, in the words of the Home
Minister., Government had been able to
touch only “a fringe of the gquestion™.
The Constitution (Eighth Amendment)
Bill was, therefore, brought forward to
continue for a further period of ten
years the provisions regarding reserva-
tion in favour of the Scheduled Castes
and Scheduled Tribes and the Anglo
Indian community. Clause 3 of the Bill
accordingly propased substitution of the
words “reenty years” for the words

“ten years” in Article 334 of the Con-
stitution.

An amendment to Article 33} was
also proposed at the same time. This
Article left it to the Governor of a State
to nominatc to the State Assembly such
number of members of the Anglo-Indian
community as he considered appropriate,
if he was of the opinion that therc was
not adequate representation for the com-
munity in the Assembly. Clause 2 of
the amending Bill sought to amend the
Article to the effect thai the Governor

may

‘nominate, in the case of the State
of West Bengal, not more than lwo
members, and, in the case of any
other State, one memeber, of the
community to the Asscmbly.’

This clause. however, failed to obtain
the special majority requircd in the case
of Constitution Amendment Bills® when
it was put to vote in the Lok Sabha.

The Constitution (Fighth Amend-
ment) Bill, as amended by the deletion
of clause 2. was passed by the .ok Sabba
on December 1. 1959 and hy Rajva
Sabha on December 7. 1959 It receiv-
ed the President’s assent on January 6.
1960 and became the Constitution
(Eighth Amendment) Act. 1959,

*Under Rule 1¢¢ of the Rulea of Pencedure of 1.9 Sghha, (in 1he caee of Rilfy amending (1 Canrerdres.
tion, each cleuse of the Rill chould he st to wme scparately end witl from part of the Rifl onie v i poweed
by the unecisl muority woaficd in Arvicle 168 of the Conermntion cag., by & maloriy of the 1o18! membenhip
of the Hoxsve and by 8 meiotity of not lew then two thirds of those Presemn and writing.

The result of the division in this casc was Ayes 248 . Noes 2.

The veten o7 the Avee, though move

then two thords of the veres cam. did a consritines malowiy of the (ns] memberehis of the Hrsee st the
dape scordingty did not seand Jaart of the Bill {ride 1S Db (11}, 7-13.158p, ¢ 29¢¢)



Editonal Note

We arrive with this issue on the
threshold of the sixth year of our pub-
lication, having completed five years of,
what we hope. useful service.

We begin this issue with the repro-
duction of the inaugural address by
Shri M. Ananthasayanam Ayyangar,
Speaker, Lok Sabha, at the Conference
of Presiding @fficers held at Hyderabad
carly this year. Such addresses provide
usually the occasion for a review of the
problems of democracy and the proce-
dural developments in Parliament and
clsewhcre in the country,

Shri Shakdher has given a graphic
account of the details of procedure con-
nected with the recent election of Sir
Harry Hylton-#oster to the office of the
Speaker of the Houve of Commons.

Shri Belavadi's article on the House
of Lotds attempts a study of the distinc-
tive characteristics of the House of
l.ords. There are many peculiaritics of
detail conccrning the House of Lords
and its procedure which are not usually
so well known. Shri Belavadi’s article
will therefore be read with interest by
all those who arc intesested in the func-
tioning of the House of Lords in the
U.K.

The third article on parliamentary
controd of statutory bodies in India is
most topical as it deals with the different

types of statutory bedies in the country,
the auditing and finaacial arrangements
applicable to each of them and the
methods available to Parliament for
ensuring cffective control.

The regular features covering the pro-
cedural matters and other pariiamentary
activities in the Indian Legislatures and
clsewhere appear as usual and, we
believe. would be read with interest.
Commencing from this issue, -the section
“Privileges Issues™ has been dropped in
view of the comprehensive coverage
given to privilege matters in our &nd
foreign lcgislatures in another of our
publications, the Privileges Digest,
brought out regularly on a guarterly
basis,

‘The compilation of Appendices. which
give statistical information about the
State Legislatures, has been made possi-
ble largely by the courtesy of the State
Legislature Secretariats, whose kind co-

operation in all ways is gratefully
acknowledged.

In the end we once again remind our
roaders that all helpful suggessions in
making the Journal more iaformative
and attractive would be gratsfully ceeer-
taine<d. We would also welcorne articies
for the Joumal on any aspect of perlia-
arentary  procedure  or  subjects of
interest to parliamentarians and parlia-
mentary institutions.
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APPENDIX 11

Lisi of Bills passed by the Houses of Pavliament and assented 10 by the Prasidew: during 1he pevicd 160 July to
315t Deacmmdyv, 1959

Serial Title of Bill Datze of Assent by
No. the President
I 3 S
1 ThePharmecy (Amendment) Bill, 1958 . 2 . an8-19%9
3 The laternational Moactary Fund end Bank (Amcndment) Bill, 1959 . . 28-8-19%9
3 The State Bank of Indla {Amendment) Bill, 1959 : - . 38-83-1959
4 The Keralal 0csl Authorfties Laws { Amendment) Bill, 1999 . 9:8-19%
s The Read Transpost Corporstion (Amendment) Bill, 1959 . . 3-9-1939
6 The Public Wakfs (Extension of Limitstion) Bill, 1959. - 191959
7 The Wakf (Amendment) Bill, 1959 - . . . . ; . 3451989
8 The Employment Exchaages (Compulsory Notification of Vecancies) Bill, 1999 3-9-1959
9 The Indian Electricity (Amendment) Bill, 1958 . 5-9-1939
10 The Banking Companics {Amendment) Bill, 1959 . 591999
11 The Appropriation (No. 4) Bill, 1959 ; - . 8-9-19%9
12 The ApprOpristion (No. $) Bill, 1959. . 591959
13 The Appropriation (No. 6) Bill, 1959. . ; 190-19%9
14 The Ceatral Bxcise end Salt (Amendment) Bill, 1959 0-9-1939
1S The Statc Bang ofIndis (Subaidiary Banks) Bii, 19$9. . 1091959
16 The Kerals Approprission Bill, 1959 13-9-1999
139-1999

17 The Appropristion (No. 7) 81l), 1959

18 The Crimical Law (Amendment) Bill, 1959 . 1391999
19 The TravaacoreCachin Vehlclu T-unon (Anmdmem and V-M-noa; Bl 139199
1959.
20 The Oil snd Natursl Gas Commamion Bii, 1959 18-9-1939
31  The Publi Debt (Amendment) B, 1959 - 18-9-3999
33 The Govcrmnent Sevings Banks (Amendmem) Bill, 1959 - 13-9-19%9
33 The Govarament Savings Ceniicmes Bill, 1939 1891959
34 The Ruiasthan end Madhys Predesh (Transfer of Tarriovics; Bill, 1939 18-9-1099
35 The Mocellaneous Pervonal Laws (Extensicn) Bill, 1959 :':"::::
.13

36 The Securitio Congyacts ( Regulaion} Amcadaned Bill, 1958

-— — e i AT it

§1
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2 3

‘The Kerala State Legislsnire (Delegation of Powers) Bill, 1959
The Haj Committee Bill, 1959 . §
‘The Indien Penal Code (Amendment) Bill, 1959
The Kerala Appropristion (No. 2) Bill, 1959 .« I8-12-1959
The Armw Bill, 1958 . . . Ce e e e 33712-1959
TheAgpropristion (No. 8) Bill, 1959

: p . 17-12-1959
~ . . 17-12-1959
. . o 17-12-1959

i . . 23-12-1959
The Andhra Pradesh and Madras (Alteration of Bounderies) Bill, 1959 . 24-12-1959
The Indian Statistical Inistitute Bill, 1959 . . - 24-12-1959
The Sugar(Special Excise Duty) Bill, 1959 . . . 24+12-1959
The Mtneral Cils (Additional Duties of Excise and Cusxoml) Bill, 1959 . 24-12-1959
The ladisn Tanff(Amendment) Bill, 1959. 24-13-1959
The Matried Women's Property (Bxtension) Bill, 1959. . " . 34-12-1959
The Mines (Amendment) Bill, 1959 . 3 ; . . 237-12-1959




APPENDIX It

List of Bills passed by the State Lapislatures during the period 15t July 10 315t Dexember, 1959.

Admigistratioa
Andhra Pradesh

1. The Hyderabad District Municipalities (Andhra Pradesh Amendment) Bill, 19so-
3. The Andhra Pradesh Civil Services (Disciplinary Proceedings) Bul, 1959.

3. The Revenue Minister’s Orders (Validation) Bill, 1959.

4- The Andhra Pradesh Societics Registration (Velidatdon) Bill, 1959.

s. The Andhre Pradesh Penchayet Sumithis and Zifla Parisheds Bill, 1959.

Bikar

1. The Bihar Maintenance of Public Order (Amendment) Bill, 19s9.
2. The Bihar Shops and Esteblishments (Amendment) Bil, 1959.
3. The Societics Registzation (Bihar Amendment) Bill, 19sK.

Bombay

1. The Bombay Revenue Jurisdiction (Extension and Amendment; Bill, 1959,

2. The Bombay Local Boards Laws (Second Amendment) Bill, 1959.

3. The Prisons (Bombay Amendment) Bill. 1959.

4. The Bombay State Commissioners of Police Bill, 1959.

5. The Bombay locil Authoritics Laws (Amendment) Bill, 1954.

. The Code of Criminal Procedure (Bombay Amendment} Bill, 1989.

. The Sir Curtimbhoy lbrahim Baronetcy (Repesl and Distribution of Truet Proporus) Bl 199
. The Bombay Local Authoritics Census Expenscs Contribution (Extension) Bil), 19¢9.

. The Bombay Local Boards (I:xtcnsion 1o Seusashtre and Kutch Areas snd Amendment) B#i, 1949.
10. The Bombay Police (Amendment) Bill, 19:9.

Jommmuand Kashmir

1. A Bill further to amend the Jammu and Kashmir louvses snd Sliops Reat Comiel Asty $vt., 209,
2. A Bill to provide for the performaince ot night retrol duiy by the inhabitants of villages and 1owds
in casc of emergency.

Madhya Pradesh

© o~ &

1. The Madhya Pradesh Essential Services Maintenance Bill, rgg.
a. The Madhya Pradesh Public Security Bill, 19s9.
3. Thc Madhya Pradesh Sacietier. Registrativn Bill, 1959

Madrg,

I. The Madras Buildings (Lease and Rent Conrol, Amendment Acy, 19¢9.

3. The Madras Slum Improvement (Acquisition of I.and. Ainendmem Ast, 193¢

3. The Madras District Municipalities (Amendement; Act, 194y,

4. The Madras (T araforred Tervitory) Incorporsted and l.oiscorparmed NeemaetwAd, 1009,

53
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Mysore

1. The Mywore Public Service Commistion (Conduct of Business and Additional Functions) Bill, 1959.
3. The Mywore Rent Conerol Laws Continuence {No. 2) Bill, 1959.
Orine

1. TheOrissn District Bosrds and I.ocel Bonrds (Control sod Menagement) (Seccnd Amendment) Bili,
1939.

3. TheOrissa Zilla Parishad Bill, 1958.

3. The Orisea Co-operative Societies (Amendment) Bill, 1959.

4. The Orissa Revenue Divisional Commissioners (Amendment) Bill, 1959.

Punjab

1. The Punjsb New Mandi Township (Development and Regulation) Bili, 1959,
Rajastkan

1. TheRejusthas Panchayat Samitles and Zils Parishads Bill, 1959.
V1w Pradesh

1, The U.P. Nager Mahapalika (Amendment) Bill, 1959.
3. The Hastinapur Town Developraent Bosrd {Amendment) Bill, 1960.
9. The U.P. Anterim Zils Parished (Amendment) Bill, 1959.

Education
Andra Pradad
1. TbeAndhrs Public Librasies Bill, 1959.

3. The Andhrs Pradesh Ancient and Higtorical Monuments and Archaeologicsl sfte and rexnaina Bill, 1959.
Béhav

1. The Bihar School Examination Bosrd (Amendment) Bill, 1959.

2. The Paina University and the Unjversity of Bihar (Amendment) Bill, 1959.
3. The Darbhangs Sanskrit University Bill, 1958.

Brmbay
1. The Guisras Univecaity (Extension) and Universities { Amendment) Bill, 1959.
Madkys Fradch
1, The Madbya Prades) Jabalpt; University (Araendment) Bill, 1939.
Medre
t. The Madras Boratal Schools (Amendment) Bill, 1939,
Une Proded
5. The Unaz Peadash Univarsitias Bili, 1939.

Econemie
Baminy,

g.?‘h&ﬂh"ﬁhmﬂ,m”‘
'S INWWMMSun%mlemHmMsmMm(sw|M
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Moadhya Pradesh
1. The Indian Stamp (Madhya Predesh Amendiacent) Bill, 1959.

Onissa

t. The Origga (Non-Trading) Companies Bill, 1959.
2. The Orissa Bosential Articles Conotrl and Requisitioning {TemPOrasy Powers) (Aimen.dimeay) Bill, 1950

Fiaanes

Avdhra Pyadesh

1. The Andhra Pradesh Appropriation (Na, 3) Bill, t959.
2. The Andhra Pradesh Appropristion {No. ¢) Bill, 1959.
3. The Andhra Pradesh Appropristion (No. s) Bili, 1959.
4. The Andhra Pradesh Appropristion (No. 6) Bill, 1959.

BsAar
1. The Bihar Appropriation (No. 3) Bill, 1959.

Bombay

‘The Bombay Seles-1'ax Bill, 1959.

‘The Bombay (Second Supplementary) Apprupristion Biil, 19s9.
The Bombay Statutory Funds Bill, 19%9.

The Bombay Tobacco L.8ws (Repcal) Bill, 1959.

The Bombay Sales Tax (Amendment) Bill, 1959.

The Bombay (I'hird Supplementary) Appeopriation Hill. 195y

oo

T

Yammu and K ashomst

1. A Bili to proviie for the Levy 0! lintertainment [Duty in respect of Admission tn Puhire Batervainromm;.

2. A Bill to authorise Payment and Appropristion of ceriain further moms from oot of the Comolidates!
Pund of the jasnmu and Kashmir Mtate for the Service of the financial yesr 1959-60.

Madhya Pradesh
1. The Madhya Pradesh Eleuiricity Duty (Amendmert: Bili, 195y.
2. The Madhya Pradesh Apprupristion {(No. 1) Ball. 1959.
Madras

1. The Madras (General Ssles Tax { I'trnaver and Asseesment. Rules Validation B, 19¢9.
. The Madras Appropristion (Na. 3, Bill, 1959.
. The Madras Appropriation (No, 4) Bill, 1959.
- The Madras Appropristion (No. ; Bill, 1959.

E Y]

Mysore

1. The Mysore fileciricaty | Taxation and LunsumbPtions Bill, 1959
3. The Madras Sugar Facioties (Mysore Amendment and Validation {avy of Cess) BRI ret9.
). The Mysore Appropristion (No. 3) Bill. 1959.
(vusa
1. The ()rises Board of Reveniue (Amendment, Bill, 1939
2. The Orlaaa Seles Tax (Amendment) Bill. 1959.
3. The Orissa APPropristion (No. 3) 8ill, 1959.
55
4€(C) Ls—g,
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4 The Orissa Agyrowigian (No, 4) Bill 1959.
s. The Orims Oispinced-Rereons (Rehabilitation Lsws) (Amendment) Bill, 1939.
6. The Blharand Orissa State Aid to Industries (Orissa Amendment) Bill, 1959.
7. The Orisea Appropriation (No. s) Bill, 1959.
8. The Orissa Sugsr Cane Cess Bill, 1948.
9. The Orisss Agriauttural facome tax (Amendment) Bill, 5959.

Pwnjod

1. The Puniab Appropristion (No. 3) Bill, 1939.

3. The Punjzb Genersl Seles Tax (Second Amendment) Bill, 1959.

3. The Punjeb Appropristion (No, 4) Bill, 1959.

4. The Pumjab Appropristion (No. $) Bill, 1959.

s, The Puniab Apprapriation (No. 6) Bill, 1959.

6 The Punjsb Professions, Tredes, Callings end Employment Texation (Amendment) Bill, 1959.

1. ‘The Rajesthan Sales-Tax Rules Validation Bill, 1959.
2. The Rajssthan Appropristion (No. 4) Bill, 1959.
Ustow Pradssk
t. The U.P. Llectricity (Duty) Amendment Bill, 1939.
a. The U.P. Appropristion (Reguletion of Excess 1955-56) Bill, 1959.
3. The U.P. Appropriation (First Supplementary 1959.60) Bill, 1959.
4. The U.P. Suger Cene Cess (Amendment) Bill, 1959.
Health
Bombay
1. The Bombey Nursing Homes Regisiration (Extension end Amen.iment) Rill, 1959.
3. The Bombay Anstomy (Extension and Amendment) Bill, 1959,
3. The Lepers (lombsy Unification) Bill, 1959.
4 ‘The Bombey Dyugs (Conttrol) Bill, 1959.
. The Bombay Homucopetlic and Biochemic Practitioners’ Bill, 1959.

Yawewn and Kogkrmy

1. A Bill to regutatc the Qualifications and 1o provide for the registration of Practitioners of Ayurvedic end
Un:mj Systems ol Medicines with @ view to encouraging its development.

2 A Bifl to provide for the supply of unclaimed bodies of deceasesd persons to hogpitals end medical end
teaching 1netitucions for the purpoee of anstomicel examination and dissecion.
Mywre

1. e Mygofe Matcrnuty Benefit Bill, 1959.

iabour and Employmaent
MadAys Freisd

1. e Madhys Predmh State Ald to Industries {Asmendmeny) Bill, 19$9.
Myrore

i. Mo Mysore Industria! Dispaces (Amen jment ¢ nd Repualing) Bill, 1959.
(¢ 17"}

1. ‘The Indunirial Dispates (Oriese Amendment) Bill, 1959.
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Land and Agriculture

Andhra Pvadesh

1. The Andhra Inams (Abolition aod Coaversion into Ryotwsri) (Aodhra Predesh Amandment) Blli, 1959
2. The Indian Regiswstion (Aodhua Pradesh Amendment) Bill, 1959.

3, The Madras Revenue Recovery (Andhra Pradesh Amendment) Bill, 1959.

4. The Aadha Requisitioning of Buildings (Aodhrs Pradesh Amendmeot) Bill, 1939.

5. The Andhra Prevention of Speculation in Immovsble Propertw(Andhes Pradesh Amendmang) 8l 1939

Bihor
t. The Bihar Ierigation and Plood Protecrion (Betvecment Contribution) Bill, 1958.
2. The Bikar Private irrigstion Works (Amendment) Bill, 1959.
3. The Bihar Tenancy (Amendment) Bill, 1959. _
4. The Ranchi district Tuana Bhagat Raiyar Agcicultural l.ands Restoration (Aamndrem) Bill, 1058

Bombay
t. The Teasfer of Property (Bombay Pravision for Uniformity and Araendment) Bill, 1959.
2. The Bombay Mecged Territories and Areas (Jagiss Abolition) (Amendment) Bill, 1959.
3. The Hyderabad Abolition of Inams (Amendment) Bill, 1959.
4. The Bombay (Saurashtra Aces) Aghat Tentuze and Jigras Ablitioo Bili, 199.
4. The Madhy, Pradesh Land Revenue Code (Bombay Amendment) Bill, 1959.
6. The Bombyy l.and Revenue Code (Bxtensioo to Ssurashtra Atea) Bill, 1959.

7. TheBBtimbny Tensncy and Agricultural Landa(Vidarbha Region and Kutch Area)y(Second Amendresst )
ill, 1959.
X, The Bombay 1.and Revenue Code (Amendment) Bill, 19%9.

Jawmu and Kaskwsr

t. A Bill to restrict temporarily the Alienation of {.and in the jammu and Xashrolr Sasce.
2. A Bill 10 amend the Jamm : and Kashmir Right of Prior Purchase Act, 1991.

Madros

The Madras Agricultuse Incumie-1ax : Amendment) Bill, 1959.

The M.dras Cultiviting ‘Tenants Protection {Amendment) Bill, 1959

. The Madras T'eoan:s and Ryots Protection (Ameadment) Rill, 199

. The Madras Agriculturat Produce Markets Bill, 1939.

The Madras 1.and Improvemnent >chames Bill, 1959.

- The Holdiogs (Say of Bxcc¥tion Pro:eedingy) (Mdirs Amendmen: Rill, 1959.

- The Madres Preyervation of Privete Forests (Amendment) Bill, 1959.

. ‘The Medr.s Cuitivating ‘I"enants Prevecnion snd Payment of Fajr Rent (Bsmagioo o Shen.ditah
Tatuk) Bill, 1999.

y. [hc Madras Irrigation Works (Consiruc:io nof Field Btues) Bill, 1959.

1P s -

x

Mysore

1. The Madras Presarvation of Privaic Iorests Contanuance Bill, 1959.
3. The Mywore Tenaocy 1aws (Second Asaondment) Bill, 1959

011“

I- The Land Acquisition (Orims Amearan: and Vatklagan) Bk t939.
2. The Ori oo Brzaamwion of Land Enciactvusn (Aimendenans) B(H. 1999.
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3. Tha Oriass Urigealon Bill, 1957.
4. The Indisp Forests (Oriss Amendmanr) Bill. 1959.
si. The Orises Preservation of Piivate Forests (Amendment) Bill, 1959.

Poyiad
1. The Punjeb Oxcupancy Tenants (Vesting uf Proptietary Rights) (Amendment) Bill, 1959,
2. The Punjab Secuiity of Land Tenures (Second Amendment) Bill, 19s9.
3. The Punjsd Public Pramises apd Land (Bviation and Rent Recovery) Bill, 1959.
4- The Past Punjab Utilization of Lands (Amendment) Bill, 1959.
5. The Punisb Pre-Emption (Amendment) Bill, 1959.
6. The Punjab Registmtion V alidating Bill, 1959.
7. The Punjab Resumption of Jagirs (Amendment) Bill, 1959.
8. The East Punjab Holdings (Cansolidation and Prevention of Fragmentatian) (Thisd Asamdrogot) Bill,
1959.
9. The Punjab Village Commun Lands (Regulstion) Bill, 1959.
10. The Bvacuce laterest (Separation) Punfab (Amendment) Bill, 1959.
Reiah
t. The Rajasthan Settlement Rents Retrospective (Validation) Bill, 1959.
2. The Rajasthan Tenancy (Sixth Amendment) Bill, 1959.
3. The Rajasthan Land Reformre and Resumption of Jagirs (T'welfth Amendment) Bill, 1959,
4. The Rajastlan Gramdan Bill, t959.
s. The Rejasthan Sub-grants Resumption Validation Bill. 1959.
Ustar Pradesh

1. ‘The U.P. Public Land (Evicion and Recovery of Rent and Damuges) Bill, 1959.

Law and Constitution
Rihav
t. The Santhal Pargatas Justice Regulstion (Amendment; Bill, 1959.
Bonbey

1. The Bambay Repealing anvi Amending Bill, 1e59.

2. The Code of Criminal Proedure (Bardbay Second A@andamat) Bill, t959.
1. The Barnbay Revenue Tiibunsl (Amadment and Validstian) Bill, 1959.
4. The Payment of Wages (Bombsy Amendiment and Validauoo) Bill, 1959.

1. A Bill to smend the Contsect Act, Samvat, 1977.

2. A Bill fusther to amend the Jammu and Kashmir Represcniation of the Peopls A, 1957
1 A Billto amend the Jammu and Kashmir Criminal Law.

4 A Bill to amend the Capasirution of Jemmu and Kashmir.

Matiys Pradoh
1. The Madhys Pradaah Lol Audariries (Flectoral Offences; Bxtesusion tiv Bhopul Region Bill, 1999,

Madras
1. The Madres Crvil Cinatn (Amendmenty Bill, 1949.

Onnoe
1. The (ol of Crimina) Prooghae (Orias Amendinest) Ball, :9359.
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Uttar Pradesh
1. The Court Fees (U.P. Amendment) Bill, 1959.

Parliamentary Affaire
Awndhra Bradesh
1. The BAﬂx;dhu Payinent of Salaries and Removal of Disqualifications (Andhre Pradesh Amepdmem)
, 1959.
Rambgy

1. The Bombey Legislature Members® Salarics and Aliowances (Amendment) Bill, 1959.
2. The Bombay Legitlature Memben® Salaries and Allowances (Second Amendment) Bill, 19:49.

Mysore
1. The Mysore Legislature Salaries (Ameadmaant) Bil), 1959.

Orkso
1. The Orissa Legislative Aseembly Deputy Speaker's Salary and Allowances Bill, 1958.

Puwiad
1. The Punjab Legisiative Assembly (Allowances o Memben) (Amendsaent) Bifl, 1999,

2. The Punjab Legislative Council (Allowances of Membery) (Ammximanty Bili, 1959.
Religion

Madras
1. The Madras Hindu Refigious and Charizeble and Endowments Bill, 19<9.

RayasiAan
1. The Dungsrpur Seare Devasthan Nidh /Amendmenn B, 1949

Soctal

Bambay

1. The Bombey Habitual Ofiandare Bill, 1959.
2. The Bombay Rents Hotel and Lodging Huuse Rates Goatiol (Amendment) Biil, 19$9.

3. The Bombay Government Premises {Eviction) (Estersion and Avxndment) BINK, 1950.
4. The Bombay Manecy-Landen (Uaifiamiion and Amendmaen:) B, $939-

$. The Bombay Prevention of Begging Bill, 1959

6. The Bombay Public Trusts {Unification and Amendment; Bill, 1959

~. The Bombey Relief Underutings (Special Provisions) fAmendman ) Bifl, 1919.
¥ The Saurashmm Rent Control {(Amendment) Bill, 1959

9. The Bombey Exrrutian of Docress (Teaparey Paxgmaund) WU, i93y.
10. The Borbey Prevention of Ex-awnmmicatios (Gerenaian) Bill. 1959.

Yomwey and Kavhesr
1. A Bill fusther to emend the Preventan of Cruetry to Anirasls Act, Sw., 1990.
Mysare

1. The Mysore Prohibiion (Bxtension to Hydersbed Ares) Bl 1959
3. The Mywre Prevomion of Animal Secsifiors Bill, 1959,
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Axjed
1. The Public Gambling (Punjab Amendment) Bill, 19$9.
Rajasihan

1. The Rajesthan Prevention of Funszl Fessts Bill, 1959,

Commsrca sod ladustry
Soww and Kaslowr
1. A Bill to amend Jemmu and Kashmir Mulbery Protection Act, Svt., 3006.
M adkyo Predesh

1. 'The Madhya Pradesh Khad: and Village Industries Bill, 19s9.
Madras

1. The Indian Partmership (Madrss Amendment) Bill, 1959.

3. The Madsas Khad) and Vilisge Induatries Bosrd Bill, 19s9.
Myiore

1. The Mywre Silk Worm Seed and Coavun (Regulation of Productian Supply and Diswribution} Bill,
1959.

3. 'The Mysare Coffee Huak Control Repeal Bill, 1949.
3. The Mys,re State Aid to Industrics Bill, 1949.

Ovissa
1. ‘The Orisas Khadi and Village [ndustries Bcard (Amendment) Bill, 1959.

3. The Orisss Weights and Mansure (Esforcement) (Amendment) Bill, 1959.
Utsw Pradath

1. The LLP. sugar Cane Reguistion of Supply and Purchase (Amendmen:) Bill, 1959.
Treosport aad Commusicetion
Bombday

. The Bombay landing and Wharfage Pees .Usuistion and Ameadment) Bill. 19s9
2. The Bornhay Perries and Iniand Vessela (Unification and Amendmen) Bill, 1999.
Y ovww wd K ashmie

1. A Bill 10 smend the Jammu and Kashmit Motor Vehicles Act, Svt., 1998,
Mywre

1. The Mywste Craffic Caontrod, Bill, sos9.
Retasthan

1. The Tranmpmt Auilartities (Canninaion end Procecdangs) Valideang Bill, 19 99.
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Conferences at Malta and Yalts,
1045, 11(2), 288-89.
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BOOK REVIEWS: contd. :
German Parliaments (Stephen King- |
Hall and Richard K. Ulmann), |
1(2), 204-05. i

Government and Parliament: A Sur- 1
vey from the Instde (Herbert Mor-
rison)), I(1), 72.

British Pressure Groups: Their Role
in Relation to the House of Com-
gzlons (J. D. Stewart), IV(2), 179—

Government by Committee: An
Essay on the British Conatitution
(K. C. Wheare), 1(2), 203-04.

Honourable Members: A study of the
British Backbencher (Peter G.
Richards), V (2), 164-65.

House of Lords and Contemporary
Politics: 1911—1957 (P. A Brom-
head), IV(2), 178-79. :

Laski Institute Review Vol. I No. 1 J
(Ed. bﬁ Purushottam G. Mavalan-
kar), I111(1), 83. ;

Leadership and Political lnstitutions '
in India (Ed. by Richard L. Park
and Irene Tinker), V(2), 163-64.

Members of Parliament (1734—1832)
(Gerrit P. Judd), 11(2). 267-88.

Modern Governments (Harold Zink),
V(1), 82—84.

National Politics and 1857 Elections
in India (Ed. by S. L. Poplai).
111(1), 95.

Origins of the Labour Party—i880— |
1800 (Henry Pelling), I(1), 74-75. !

Parliamentary Dictionary (L. A
Abraham and S C  Hawtrey). |
aI(1), 4. !

Parliamentary Procedure in India i

(A. R. Mukherjee), V(1), 79—81. i

I

Parliement in India (W. H. Morris
Jones), IT11(2), 207-08.

People and Parliament (Nigel Nicol)- |
son), V(I), 78-79. !

Some Cbaracteristics of the Indian |
%Omﬁtuﬁon (Ivor Jennings), I (I), !
i

BOOK REVIEWS: coned

Voting—A study of Optnion Forma-
tion in a Presidential Campai
(B. R. Barelson, P. F. Lazarsfe

and W. N. Mephee), III(1), 94-85.

Yesr of Decislons 1845 (Harry S. Tru-
man), 11(1) 107—09.
BROMHEAD, P. A:
Ten Minutes’ Rule. [11(2). 160—84.

CHOWDHURI, CHARU C.:

Development of Parliamentary Pro-
cedure in India:

1. Parliamenta
g"rocedure (a

Inatitutions and
61), 11(2), 190

n and Growth of Parliament.

II. Or
usfness {n India, III(1), 38—

ary
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COMMITTEE(S)

Appointment of -—— by Government
on matters already under examina-
}ion by a Committee of Parliament,

VvV (1),

Business Advisory Committee (Lok
Sabha). 1(1), 53-5¢

Committee on Absence of Membors
from the Sittings of the House
(Lok Sabha), I{1), 55; Fourth Re-

rt, 1(2), 157, Thirteenth Report,
1(2), 225, FEighteenth Repon.
111 (1), 82-63.

Committee on ((Government) Aasur-
ances:

lok Sabha: 1(1). 83, 1(2), 198.157;
11 (2), 225; 111(1), 61, 111(2), 176;
IV(1), 50; 1v(2), 147,

Committee on Grant of Leave of
Abseace to Peers of the House of
Lords (UK., IV(1), 60—82

Committee on Petitions (Lok Babha).
I(1), 81; 11(2), 224-25; work of—
during 1857-59; V(2), 14380

Commitiee on Private Members’ Bilis
and Resolutioas k Sabhs), I(1).
49-59; 1(2), 1
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COMMITTEE(S): contd.
Committee(s) of Privileges:
Joint sittings, 1(1), 61-52.
Report on the production of documents
concerning the proceedings of the

House or ceremonies thereof in
Court of Law, IV (1), 58-59.

Committee on Subordinate Legislation:
Lok Sabha, I(1), 48-49; 1(2), 158-59;
11(2), 223-24; work of--during 1957—
89, V(2), 148-49.

Estimates Committee:

Lok Sabha:

Competence to go into matters of
policy, 11(2), 221-22.

Scope and functions concerning
matters of policy, 1(2), 161—63.

Work of during 1957—59, V(2),
148,

Uttar Pradesh:

ReBorf of the—on the Public Works
epartment, 1(1), 44-45.

Financial Committees: acceptance of
membership of Government Com-
mittees by members of financial Com-
mittees of Parliament, 11(1), 71-72.

General Purposes Committee:
and Functiona, I11(2), 176-77.

House Committee: -
Lok Sabha, I(1), 47.
U. K, I(1), %
Joint Committee:;
Extension of time, 11(1), 76.

—on Navy Bill: Motion for recom-
mittal to the same Joint Committee
dilatory and out of order, IV(1),

Scope

~on office of Profit, VI(l), 31-32.

Parliamentaty Committee, sittings out-
side the Parliament House, 11(1), 76.

COMMITTEE(S): coptd.
Public Accounts Committee:
India:
Parliament:

Decision on administrative matters
shou!ld be made by the Govern-
ment, ¥7(2), 146.

Examination of Finance Accounts of
the Central Government, 1(1), 46;
1(2). 160-61.

Examination of the working of the
Cess Fund, V (2), 146-47.

Work of-—during 1957—59; V (2), 147-
48.

Press Statements by Government Offi-
cials on the Reports of, II(1), 72—75;
Submission to Parliament of Report
relating to excesses in advance of the
main Report on the whole Appro-
priation Accounts, II1(1), 60-61.

Bombay:

Issue of Ordinance to authorise the
Government to incur expenditure

when the legislature has been
d'ssolved, before the elections,
11(1), 75.
Rajasthan:
Report, 1(1), 45-46.
UK.
P.AC. and Universities, 1(1), 45;

Parliamentary Control over non-
recurrent grants to Universities.
111(1), 61-62.

Rules Committee:

Lok Sabha, I(1), 50-51; amendment
to the Rules of Procedure, 1(2),
70-71.

Law Commission on Delegated Legisla-

tion: Fourteenth Report of, V(1), 54.

Select Committee (s):

India:

1ok Sabha:

--on Bills, 1(2), 157-58.

—On Life Insurance Corporation
Bill: availability of documents

not laid on the Table of the
House, 11(2), 2286.
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COMMITTER (S): eontd.

Sele;:{t Committee (s) : contd.

House of Commons:
Report of — on Accommoda-

tion etc., I1(1), 46.

—on Estimates: Tour of Inquiry
by M.Ps. on the Continent,

1(1), 43.44; 1(2), 155-56.
—on Nationalised Industries, I
(2), 154-55.
.—on State-owned Industries, I
(1), 47.
House of Lords:
—on the Attendance of Peers, 1
(2), 156; I1 (2), 226--28.
Truman Committee (U.S.A)),
111(2), 177.78.
CONFERENCE (S) OF:

Chairmen of Estimates Committees,
1958, 1V (2), 173,

Chairmen of Public Accounts Com-
mittees: First Conference, 1955,
1(2), 195-96.

Sej’:gnd Conference, 1959, V (1), 72—

Commonweaith Parliamentary As-

sociation: Mecting of the Confer-

ence ArranZements Committee

(Colombo), III(1), 80.

Commonwealth Parliamentary Con-

ference, 1957 (New Delhi), IV (1),
62-63.

Government Whips (Mysore, 1955),
1(2), 188—201.

Inter-Parliamentary Council Meetlnf
at Dubrovnik  (Yugoslavia), I
(2), 261.

Inter-Parliamentasv Meetings at Nice
(April, 1957), I11(2), 196-97.

Presiding Officer of Legislative

CONFERENCE(S) OF: contd

Presiding Officers of Legislative
bodies in India: contd.

168—205; Proc. IV (1), 60-61; Madras
(1956), Chairman’s Addrﬂs 111(2),
252-60, Proc. I11(1), 76—80; Raj-
kot (1955) I(2), le—Shﬂion‘
(1955), II(1), 9889 Scinsgar
(1954), 1(1), 67—69.

Secretaries of Legislative Bodies in
India, Gwalior (1953), I(1), 70-71;
Jaipur (1987), IV (1), 81-62; Madras

(1956), 1III(1), T-78, Rajkot
(1955). 1(2). 194; Shillon ‘)(l%;)? .

'I’I(l). 100-01: Srinagar (1
1

Secretaries of Public Accounts Com-
milteses (1955), New Delhi, 1(2),

197.9
CONSTITUTIONAL DEVELOP-

MENTS:
India:

Constitution of India: Scope of Art!-
cle 3: Reference of Bills to State
Legislatures for opinion: Bombay
glzigh Court judgment, III(1), 81-

Constitution of India: Scope of Arti-
cles 2, 3 and 4; Petition against the
disintegration of Hyderabad State:
Judgment of the Andhra Pradesh
High Court, 111(2), 189-80.

Constitutional Reform: Fourth
Amendment Act, 1(2). 171-73.
Fifth Amendment Act, 1I(1), 87.
Si;:h Amendment Act, 11(2), 253

West Bengal-Bihar Merger Case:

Judgment of the Calcutta High
Court, 11(2), 234--37.
Parliamentary Proceedingd (Protec-
tion of Publication) Act, 1938, 1(2),
237-38.
China:

The National People's Con of

Bodies {n Indis:
Darjeeling (1958) Chatrman's add- | the People's Republic of, 1(2), 173--
ress. IV (2), 89--94. . ::,
| ra .
071'&") O atrns T addrows, | Constitutiooal Reform in, 1(2). 176~
m(2). [ :
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CONSTITUTIONAL DEVELOP- | DECISIONS FROM THE CHAIR:
MENTS: contd. contd.

France: contd.
Constitution of the Fifth Republic of,
v(I), 64—71

Ghana:

The Ghana (Constitution) Order in
Council 1957, I1I(1), 86—88.

India:

The Constitution (Eighth Amend-
ment) Bill, 1959, VI(1), 85.

Malaya:

Constitution of the Federation of, |

111(2), 180—85.
Nepat: '
Constitution of—, V (2), 157—62.
Sudan:

Declaration of independence by Par-
liament, IT (1), 87-88.

Thailand:
The Assembly of the People's Repre-

sentative of the Kingdom of, III
(1), 82—26.

DECISIONS FROM THE CHAIR:

Adjournment Motions, II(1), 104;
11(2), 285; I11(2), 182; 1V (2), 158;
V(1), 55; V(2) 151

Ar-endments to Bills, III(2),
IV(1), 57; IV(2),
V (2), 151

Bi;lsl. II(1), 104; II(2), 265; V(1),

182;
158; V(1), 585:

Budget, V (2), 151
Callin§ Attention Notices, I11(2), 182;
IV (1), 57.

Cut Motions, 1V (1), 87.

Debates, IV (1), 57, IV(2), 158.
Documents, TV (2), 158.
Expunction, VI(1), 33.

Joint Committee, III(1), 69.
Laying on Table, V(2), 151

List of Business, ITI(3), 182.
Motlons, II(1), 108; 1V(2), 158.

Obituary References, VI(1), 33.

Ordinance, III(2), 182.

Papers laid on the Table, IV (2), 158;
V(1), 55.

Point of Order, 1V (1), 57.

Privileges, II(1), 104

Questions, 11(1), 104.05; ITI(1), 69.

Quorum, I1(1), 104.

Right to Reply, VI(1), 33.

Rulings, V (1), 55.

Speeches, V (2), 151.

Suspension of Members, VI(1), 33.
EDITORIAL NOTE:

1(2), 202; II(1), 108; II(2), 266;

I11(1), 92; II1(2), 208, 1V (1), 686;
IV(2), 177; V(1), 77; VI(1), 36.

HIGGINS, GRAHAM M.: .
Chairmen's Panel, I1II(1), 30—45.
HOLLIS, CHRISTOPHER:

Adavice to a New Member, I(2), 136—
8.

KAUL, M. N.
Bankstown Case, 1(2), 122-23.

Effect of Dissolution upon Pending
lB;sineu in Parliament, IV (1), 16—

Evolution of Administrative and
Financial Autonomy of the Lok
Sabha Secretariat, 1V(2), 88—101

Future Parliamentar Activities
iﬁ_mzhm"m; 11(2), lKl—u; 11(1),

Mr. Speaker’s Seat (House of Com-
mons), 1(2), 139—41.

Position and Functions of the Deputy
Speaker, I1(2), 145—48.

LEADING ARTICLES:

Delegated Legislation: S h b
Shgi G. V. M%vllnnklr. 1(?)7:100.0 :

Bstimates Committee (Second Lok
Sabha) Inaugurated: Speaber's
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LEADING ARTICLES: contd.
Address to new members, 11 (2),
£ 13337
~Future of Parliamentary Democracy:
Speech by the Prime Minister,
11(2), 151—53.
Our E:om.rmnl (by M. N. Kaul), I(1),
1-3.
Late Speaker, II(1), 1
arliamentary Democracy in the New
Age: Speech by Prime Minister,
wvQa), 14
e First Parllament (1952-37):
Valedictory speech by Shri M. A.
Af'yangar, Speaker, Lok Sabha,
11I1(1), 1—8.
MATHUR, DR. RAMESH NARAIN:
Evolution of the Office of the Spesker

in India; Sir Frederic Whyte and

Shri V. J. Patel, 1V(2), 116—23.
MAVALANKAR, G. V.;
Office of the Speaker, 11(1), 33-36.

MOOKERJI, RADHA KUMUD:
Democracy in Ancient India, II(1),
49—52,

MUKHERJEA, A. R

Flash Voting System in West Bengsl |

Legislative embly, 1(2), 1

NARASIMHAN, V.:

The Bomb Incident, V(2), 124—26.

Vote on Account in the Lok Sabha,
IV (2), 124--30.

OBITUARY REFERENCES:

Az;jé Maulane Abul Kalam, IV (1),

Bhsahyam, Shri K. T., 11(2), 168.

Chaudhuri, Shri Rohin Kumar,
gy, 0.

Chtnarta, Shri H. S., 1(2), 121.

Das, Skri B, IV(1), 10.11.

Mavalankar, Shri G. V.:
___Lifulntd:. 11(1), 17—19.

OBITUARY REFERENCES: contd.
Mavalankar, Shr{ G. V.: contd.

Our Late Speaker, 1I(1), 1 (See also
“Leading Articles”).

President's Tribute to —, 11(1), 3
Tributes in Parliament, 1I1(1), $3—10,

Secretary’'s condolence speech,
ll(lg)‘.r){l—ls.

Narendra Deva, Acharyas, I1(1), 21
Natesan, Shri P., 1I(1), 20.

Saha, Dr. Meghnad, 11(1), 20-21.
Ugghayl. Shri Shiva Dayal, 11(2),

P%Rlll..‘lAMENTARY ACTIVITIES:
ills: ..
Passed by the Houses of Parliament
and assented to by the President

during:
1st July, 1954 to 30th Jwne, 1953,
1(2), 8433,
1st July to 3lst December, 1938,
11(1), 125;
1st Janua to 30th June, 1936,
' 112). 283
tst July to 3lst December, 1938,
HI(1), 104-05;
1st Junua to 30th June, 19957
111(2), 218;
13t July to 3ist December, 1957,
1V(1). 76-77,
1st January to 30th June, 1938.
1V (2), 189,
Ist July to 3]st December, 1958,
v(l), 8'2-93;
1st Janua to 30th June, 1959,
V(2), 16d.
Ist July to 31st December, 1959
VI(1), 6)-52.
Passed State Legislative Assem:

bites (Statistical analysis) during

Ist July 1953 to 30th June 1834,
1(1),99;

l:iéuly 1834 to 30th June 1989,

’ »

1st July to 3lst Decwmber,
(1), 137.38.

()



Journal of Parliamentary Information

PARLIAMENTARY ACTIVITIES:

contd.

Bills—contd.

Passed by State Legislative Assem-
bliesd (Statistical analysis) during:
contd.

1st January to
I1(2), 293-94;

1st July to 31st
II1 (1), 115;

1st January to 30th June 1957,

30th June 1956,

December 1956,

[i1(2), 220,

1st July to 31st December, 1957,
1v(Q1), 87;

1st January to 31st June, 1958,
1V (2), 196;

1at July to 31st
V(1), 104-05;

1st Januarg to 30th June, 1959,
V (2), 188;

1st July to 3lst
Vi(1), 6i.

Passed by State Legislatures during:

1st July, 1953 to 30th June, 1954,
1(1) ; 84—9y;

1st July, 1954 to 30th June, 1955,
1(2), 236--51;

1st July to 3ist
11(1); 126--36;

1st January to 30th June, 1956,
11 (2), 284—92;

1st July to 31st December, 1956,
I11(1), 106—-14;

1st January to 30th June, 1957,
111(2), 216—19;

1st July to 31st December, 1957,
IV (1), 78—86;

1st January to 30th June, 1958,
IV (2), l%—%;

1st July to 31st December, 1958,
V(1), 84--103;

i1st January to 30th June 1959,
V(2), 181—-87;

ist July to 3l1st
Vi(1), $3—060;

December, 1958,

December 1959,

December, 1955,

December, 1959,

PARLIAMENTARY  ACTIVITIES-
contd.
Business of the House:
Lok Sasua:
Statistics of business transacted
during:
1st July to 31st December, 1955,
1I(1), 110.
1st January to 30th June, 1956,
11(2), 271;

1st July to 31st December,
111 (1), 96;

1st January to 30th June, 1857,
111(2), 211-12.

1st July to 31st December, 1957,
1V (1), 69-170;

1st January to 30th June, 1958,
1V (2), 182-83;

1st July to 31st
V(1), 85-86.

1st Janua to 30th June, 1959,
V(2), 168-69.

1st July to 31st December,
VIi(1), 37--39.
RAJYA SABHA:
Statistics of
during:

1st July to 31st December, 1955,
1I(1), 111;

1st January to 30th June,
11(2), 272;

1st July to 31st December, 1956,
111(1), 96-97;

1st January to 30th June, 1957,
I11(2), 212;

1st July to 31st December, 1957,
IV (1), 70,

1st January to 30th June, 1958,
IV (2), 182;

Istv.gllxly to 31st December, 1958,

1956,

December, 1953,

1959,

business transacted

1956,

1st January to 30th June, 1958,
V(2), 169-70;

lat July to 31st December, 1959,
VI(1), 3840.
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VI(1), 40—50.

Committees:
See main heading 'COMMITTEES".

Debates in Parliament:

Lok Sassa:

Competence of Parliament to enact
certain l.aws, 1(1), 39.

Demands for Grants for Railways,
I(2), 151.

Discussion on the Budget Leakage:
Procedure for prepsmation and

resentation of budget, I1I(4),
7.08.

Essential Commodities
ment) Bill, 1957:
Permitted for introduction with-

out prior notice to Members,
IT(2), 173—76.
L‘slt;ég Duty (Amendment) Bill,

(Amend-

Interpretation of Article 232 of
:)ie Constitution, TV (2). 142—

PARLIAMENTARY ACTIVITIES: PARLIAMENTARY ACTIVITIES—
contd. contd.
STATES:
Statistics of -business transscted Debates in Pariiament—contd,
during: Loz Sanfa—contd.
15t July, 1953 to 30th June, 1834, Faridabad Devel t Corpora-
I(1), 76—83; tion Bill: Question of Diaqualilﬁ-
1 ly, 1954 3 , 1955, cation in of membershilp
g T Py LR of Corporation, I (1), 59-80.
18t July t 985 Indian Tariff (Amendment) Bill,
s 1955, 1(1), 150.

Message from the President of the
l’hg;:"z]n"y atz? 30th June, 1958, Grand National = Assembly of
1st July to 31st December, 1956, y 1(2), 140-50.

I (1), 97—103; R\x;l:;r)ne&t‘r:’\sr Privilege Bill, 1959,
1st January to 30th June, 1957, P '] U ) 1A
IT(2), 212—14; ela(c;;fu ses of Atomic Energy
ls}VJ(u 11 )V ‘t'%_.'!-l,;t e Point or Order on tfhe l'epsocr’t1 e?!fuile‘;
i ' Is
1st January to 30th June, 1958, g:;'::: i‘,’,ﬂngh“&i,d Tribes on
IV (2), 184—389; the  Ramanathapuram riots,
1st July to 31st December, 1958, | 1V(1), 4445,
lst’ (Jla)n :3;9{; T Preige Competitions Bil, 1855, T1(1),
1 V.(IZ)I. 170_3.79; D be' 959' Proc’edur regarding Bills contem
e re -
st July to 3ist December, 1959, plated under Article 117 of the

Constitution, TT(2), 208-10.

Resolution on Nuclear Test«: Prime
Minister's remarks regarding the
forwarding of the Resolution to
Foreign Parliaments, ITI(2), 173

Review of financial Control, [(1),
37.38.

Sales Tax Laws Validetion Bill—~
Power of Parliament to ensct
legislation with retrospective
effect; Deputy Speaker's—Tuling;
T1(1), 66-67.

Spirituous Preperations (Inter-
State Trade and Commerce) Con-
trol Bill, 1958, 1(2), 151.

SRC. Report. Procedure for dis-
cussion, I1(}), 63—886.

States Reorganisation Bill. Amend-
ment regarding formation of a
Bilingua! State of Bornbmy, 11(2),

210-318.

1000 (c) L5 16
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PARLIAMENTARY  ACTIVITIES—
contd.
Debates in Parliament: contd.

Lox Sassa—contd.

Taxation by Ordinances, I1(1), 36-
317.

RAJYA SABHA:

Message from the President of the
Grand National Assembly of
Turkey, 1(2), 150 [See also
under ‘Lok Sabha' in the same
heading.)

Debates in State Legislatures:
ArmMER:

Ajmer Sales Tax Bill, 1953, 1(2),
140.

MADHYA BHARAT:

Motion on incomplete and wrong
Etleplies to questions, 11(2), 219~

RAJASTHAN:

Motion for the appointment of a
Committee to enquire into the
conduct of a Member, II (2),
21619

UTTAR PrADISH:
Cut Motions on Excess Grants:
chgpe of discussion, I1I(1), 68-
Debates in the House of Commons

Life Peerages Bill. Second Reading,

TV (1), 45—48.

Resolution for appointment of
Select Committee on Proce-
dure, IV (2), 144—48.

Ordinances: .
Issued by the Central Government
during:
ist January to 30th June, 1958,
V(2 197,

1at July to 31st December, 1958,
V(1), 108;

1st January to 30th June, 1959.
V(2). 188:

1st July to 31st December, 1939,
VI(1), 62

PARLIAMENTARY

ACTIVITIES-
contd.
Ordinances: contd.
Issued by the State
during:
1st January to 30th June, 1958,
1V (2), 197—99.
Parliamentary Questiona:
India:
Loxr Saeua:

Administrative Vigilance Divi-
sion, III(1), 60.

Amending of the Constitution,
(1), 42.

Association of Members of Par-

liament in the formulation «f
Third Five Year Plan, V (2).

Legislatures

138.

Comptroller and  Auditor-
General, I(1), 43.

Democratic  Decentralisation,

VI(1), 23-24.

Economy in the expenditure of
the Centml Government,
I1(1), 43. -

Election Petitions, IV (1), 48.

High Court Judges' appoint-
ment, TV (2), 1486.

Holding of elections in future,
v(1), 53.

Indian Administrative Service,
11(1), 69.

Indian Missions Abroad.
43.

Inspectorate for Indian Mis-
sions, I(1), 153.

Manual of Office Procedure,
I(1). 43

Organisation and Methods Divi-
sion, I1(1), 42; 1(2), 153-54.

Po&dlcherry Assembly, II(1).

I,

Public Expenditure, T1(2), 221.
Public Service  Commission.

1(2). 153.
of Audit from

Sexorltion
ccounts, 1(2), 152; 11(1), 70.
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PARLIAMENTARY ACTIVITIES—
contd-

Parliamentary Questions: contd,
Lox SaBHA: contd.

State Enterprises, I(1), 42.

Submission of returns of Election
expenditure by Political par-
ties, V(2), 138-39.

Total annual expenditure incur-
red by the Goveenment of India
in answering questions in the
Parliament, V (1), 53-54.

Union Public Service Commis-
sion, 1(2), 152.

Zonal Councils, III(1), 60.

Ragsya Saema:

Association of M.Ps. with the
traininf Centres for C. D.
Work, IV (1), 48.

Duties and Functions of Parlia-
mentary Secretaries, I(2), 154.

New rubber-stamp method of
voting, 1V (2), 46.
Staff reduction in Ministries,
11(2), 221.
UK.

House of Commons:

Civil Services and Minstcrial sala-

ries, VI(1), 23.

Procedural Matters:
Adjournment Motion (s):

Matters which can be raised
during discuasion on Budget
and Finance Bill not to be
raised on—, [(1), 56.

To discuss action of the Government
in agreeing to the discussion of
a certain matter in one House and
in not agreeing to a similar discus-
sion in other House; I(1). 54.

To discuss arrest of a Member made
under due oncess of law js inad-

missible, 1V (2), 155.
To discuss situation arising out of
strike by workers of haragpur

Worksho,
___way, 111(2), 228.

of South Eastern Rail- |

PARLIAMENTARY ACTIVITIES:

contd.

UK. (House of Commons): Altera-
tion in Hansard, VI (1), 25-26.

Amendment (s) :

Cannot be moved without the con-
sent of the President as it seeks
to vary the taxes propased in a
Bill, V(1), 50.

Not admitted as it sought to modify
a motion to ‘take note of* the
Report of Committee "of Parlia-
ment on official language V(2),
139-40.

Not in order if it seeks to take into

consideration a bill for which
there is already a motion for re-
ference to Joint Committee,
V(2), 146.

Ruled out of order as it sought to
insert new provisions which are
contrary to the provisions of
clauses of the same Bill already
adopted, 1(1), 58-59.

Ruled out of order as it sought to
modify the schedule of a Bill
confirming an  intermational
agreement {0 which 38 countries
have given their consent, V(1)

Ruled out of order as if sought to
revoke the proclamstion lsued
by the President, VI(1), 26-27.

Assurances:

Intimation to Members about the
implementation of, 11(1), B4.

Bills:

—providing for levy of fees for
services rendered do not attrect
the provislons of Article 117(1)
of the Constitution. 1(2), 163-84-

—relating to subjects on Con-
current List to get the concur
rence of States before introduc-
tion, 1V (2), 14849,

dv——
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PARLIAMENTARY  ACTIVITIES:

contd.
Procedural Matters: contd.
Bills: contd.

—t0 replace an ordinance made
germnnent by the India and
urma (Emergency provisions)
Act, 1940 do not entertain the ap-
plication of the proviso under ar-
ticle 123, V{(2), 141-42.

Chair not to disallow a Money Bill
on the ground that it does not
comply with the requirements of
Article 272 of the Constitution,
IV (1), 53-54.

Chair not to decide whether a Bill is
ultra vires or intra vires of the
Constitution, 1V (2), 149-50.

Circulation of copies of a Bill to
Members before introduction,
IV (1), 52-63.

Consideration of Bill held over to
enable Members to study the Bill,
V(2), 142-43. i

Constitution (Eighth Amendment)
Bill: Clause by clause considera-
tion postponed to enable Govern-
ment to have informal discussion
with Member, 11(1), 77.

Draft States Reorganisation Bill,
1956; Procedure ndogted for dis-
cussion in various State Legisla-
tures, III (1), 63—66.

Estaic Duty (Amendment) Bill: In-
tﬁx:%etation of Article 252, V(1),

Finance Bill, 1956: Scope of correc-
tion of printing errors after intro-
duction, 1[1(1), 67779

Life Insurance Corporation Bill:
Motion for reference to a Joint
Committee, IT1(1), 77-78.

Motor Vehicles (Amendment) Bill:
Continental Proccdure adopted for
consideration of, I11(1), 67.

PARLIAMENTARY _ ACTIVITIES:
contd.
Procedural Matters: contd.
Bills: contd.

Névy Bill: Motion for recommittal to
Joint Committee, IV (1), 54-55.

Procedure for opposing a Bill at
Second or Third Reading Stage:
Practice in UK. and India, 1V (2),
150--52,

Statement of Objects and Reasons is
not part of a bill, II(2), 164-65.

Withdrawal of a Bill pending in Lok
Sabha, 1I(1), 78.

Bombay Appropriation Bill:

Scope of discussion on—;
of the Speaker, V (2), 143.

Budget:

Supplementary Demands  for
Grants: Change of expenditure
relating to Industrial Finance
Corporation from ‘voted’ to
‘charged’, 11(1), 81--83.

Calling Attention Notices:

Calling attention to matters of
urgent  public importance:
Change in procedure, 111 (2), 229.

Ruling

Circulation of Papers:

Papers which cannot be laid on the
able when the House is in
session may be circulated to
Members during the inter-session
and laid on the Table next
session, V (2), 14445,

Committees:

— on Bill: directions of the
Speaker, 1(1), 60-81; Minutes of
dissent, 1(1), 61.

——oa Public Accounts and Esti-
mates (Lok Sabha): Motions for
election of Members to the,
1V (2), 152--55.

(ziv)
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PARILIAMENTARY

ACTIVITIES:
contd,
Procedural Matters: contd.
Budget: contd.
Conventions:

U.K (House of Commons): A res-
ponsible Minister may decline to
give information, if in his judge-
ment it is not in the public in-
terest to do so; case of Comman-
der Crabb, I1(2), 23132.

Death of Members during inter-
session periods:

Adjournment of the House as a
mark of respect to the memory of

Late Dr. Shyama Prasad Mooker-
jee, 1(1), 56-57.

Quorum, VI(1), 28-29.

Discussions:
Vindhya Pradesh Vidhan Sablia:

Procedure for discussion on
S.R.C. Report, 1I(1), 84.
Documents:
Laying of——: Minister's Rights

under rule 368, VI(1), 27.
Estimates Committee;

Admittance of Members of the
State Legislatures’ Estimates
Committees at the Meeting of
the, I1(1), 65.

Disclosure of certain infarmation to

the Press regarding matters
under consideration of the,
I(1), 64

Members not to appear as witness
before any Committee, Com-
misegion, etc. formally or infor-
mally, I(1), 64.

Raising in the House of matters
under conslderation of the (1),

84-65,

Reports of-—Consideration  of
commenta (urnished by Minis-
tries, I(1), 65.

Utilisation of the services of an
official of a Ministry the estiims-
tes of which are under considera-
tion of, I(1), 63.

— —— ——

i

ACTIVITIES:
contd.

Precedural Matters: contd.
Financisl Committees:

Ministera not to be called before
the—of Parliament, 1(1), 63.

Presentation to Lok Sabha of Re-
ports of the—on dissolution of
the House, 111 (2), 180.

Joint Committee:

Association of an M.P. who is not a
Member of the Committee, in its
deliberations, V (1), 52.

The House while agreeing to join
the—on a Bill proposed by the
other House is not committed to
the principle of the Bill, I(1) 88.

Reference of Finance Bill to——,

Vi), 2.

Sittings outside the precincts of the
Parliament House, 1(2), 187.

Public Accounts Committee:
A;():pointment by Government of a
ommittee to consider mattecs

under investigation b{ s Parlia-
mentary Committee, 1(1), 63-84.

Constitution of working groups of,
111(2), 181. P

Evidence given  before  the--
Question of supply of verbstim
reccerd to the Executive Gov-
ernment, 1(3), 62-63.

Evidence tendercd at the meetings
of the —— Question of supply of
extracts therefrom to committees
appointed by the Executive Gov-
ernment, }(1). 62 Implements-
tion of the recommendations b
the Executive Government, 1(1).

61-62.

Public Service Commisslon:
Mysore Legislative Assembly:

Smre of discussion on Reports
of — VI(1), 2931

ke i ) —
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PARLIAMENTARY ACTIVITIES:
contd.
Procedural Matters: contd.

Select Committee:

Consent of Members proposed for—
should be expressly obtained,
V(2), 145.

U.K. (House of Commons):
——— on Procedure, V1(1), 24-25.

Oath :

Madhya Pradesh Vidhan Sabha:
8Speaker’s ruling over objection
to the language of the, 111(2),
176—80.

Obituary Reference:

Made in the House on the death of
a prominent person who was
neither a sitting member nor an
ex-member, 1(1), 57.

Official Gallery:
Lox SaBHa:

Disposal of flles in the ——
amounts to disrespect of the
House, 1(2), 168.

Persons sitting in the — not to
brief the Ministers loudly
1(2), 167.

Maonya Prapesd VIDHAN  SABHA—

Officials sitting in the ——— may
take down notes of })roceedings :
Speaker's ruling, II1(2), 180.

Point of Order :

Ruling on a —-- which Is pending is
not necessary if the change in situa-
tion mecanwhile makes the point in-
fructuous, 11(1), 7981

Power cf the Houses :

India :

If Select Committee on an Amend-
ing Bill goes beyond the scope of
the Bill and deletea u section of
the Cipal Act the House may
restore the stalus quo by an
amendment, V (1), 51-52.

PARLIAMENTARY

ACTIVITIES:
contd.
Procedural Matters: contd.

Presiding Officer(s) :
Lok SABHA:

Election of Speaker and Deputy Spea-
ker : Consultation with opposition
parties, II(1), 85-86.

No discussion on matters coming
under the jurisdiction of the Spea-
ker, 1(2), 169-70.

Role of Presiding Officer of the House
as distinguished from that of the
Ll”;esiding Officer in a court, VI(l),

Perscnal opinions of thé Speaker on
public matters should not be ze-
ferred to in debate, 1(2), 169.

Speaker’s Direction for giving time
to draft Reports of Committees
and Bills after Committee stage,
V1), 52.

Speaker has no jurisdiction to sit
in judgement over action of the

Speaker cf a State Assembly,
V{(l), 49.

Speaker may rescind his order
naming a member and allow the
Member to attend the House,
v (1), 52.

Vacation of the Office by the Speaker
on the issue of the proclamation by
the President under Article 356 of
the Constitution, 1(2), 169.

MySORE VIDHAN SABHA

Speaker's rulings on the desirability
of Ministers making important
statements in the House, V (1), 53.

PunjaB VIDHAN SABHA :

Observations of the Speaker on the
citing of Documents which are not
before the House, V (1), 52-53.

RAJASTHAN VMHAN SASHA

Trial of Bhooswami agitators by the
Speaker, 111(2), 1.

(zvi)
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PARIIAMENTARY ACTIVITIES:
contd,

Pyocedural Matters: contd.
Presiding O fficer(s): contd,

Urrar PRApEsKE VIDHAN SaBMa :

Speaker’s ruling over remarks on the
conduct of the Governor, III(2),

Private Members' Business :

Amendment:

—— of constitution: A bill providing
far — has to be introduced only
after a resolution to this effect has
been moved to take the sense of
the House, V(2), 144.

Bills:

Motion for circulation of a Bill requir-
ing President’s recommendation
for considedation under Article
117(3) held in order although re-
commendation not obtained at the
time of moving, I11(1), 67.68.

Resolution(s):
Admission or disallowance of notices

by Speaker on ground of wider
national interest, I(1), 59.
—— cannot be considered to have

been moved unless the House is
seized of it, 1(2), 168

Joint discussion on a —— seeking
dis(a;pproval of an Ordinance and on
a Government Bill seeking to re-
place the ardinance, IV (1), 4

Part-discussed resolution does not
la after prorogation of a session,
Hm), 68-85

Privileges:

Motion not to be moved unless
r gives consent, ITI (2), 178.

Questtons:
Admissibiitty of —— seeking infor-
mation about the Legislature

Secretariat, 1(2), 165-68.

PARLIAMENTARY ACTIVITIES:

contd.

Procedural Matters: contd.
Private Members’ Business: contd.

Questions: contd.

Admission or disullowance of
notices by the Speaker on ground
of wider national interest, I(}),

59.

Answering of — after the Ques-
tion Hour, IV (1), 55; Bracketing

of names, I(1); 56.
List of, I(1), 60.
Og:)crvntiom by the Chair on, I(1),
-Of public importance, 1(1). 80.
Prucedure for correction of answers
to, 1V(2), 147-48.

| Speaker to determine the number
of supplesnentaries to, IV (1), 55-
58

Regulations (Government):

|

| Motions for modification of Unilon
Public Service Commission (Con-
sultation) Regulstions, 1058 taken
up in next session, V (1), 48-49.

Resolutions (Government):

. Admission or dissllowance of notices
| by the Spcaker on ground of wider
national interest, 1(1), 59.

(See alzo under 'Private Members'
Business”).

Part-discussed  resolulion does not
]ng.‘u' after prorugaticn of a session,
1 (1), 68-88.

! Rules Committec;

Members of the House who were not
members of the — were nvited

to the merting nf the Committee to
offer suggestions, [(2). 167

Sessions:
French National Amsembly:
The oldest deputy cpens » new ses-
aion, fI(1), H
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PARLIAMENTARY ACTIVITIES: PRIVILEGES ISSUES: conid.
contd. India: contd.
Procedural Matters: contd. Lok SaBHA: contd.
Statements:

Direction regarding statements to be
laid on the Table in reply to ques-
tions, IV (1), 56.

Ministers may read their speeches in-

stead of delivering them extempore,
(1, 83.

Precaution to be taken by Members
befare making statements in the
House; Speaker's Ruling, III(1), 66.

State Reorganisation Commission:

inclusion in the proceedings of writ-
ten statements by Members who
were unable to participate in the
debate, II1(1), 83-84.

Summons:

Serving of a subpoena on a Member
within the vrecincts of the House
while the House is in session con-
stitutes a breach of privilege, 1(2).
166-69.

Ways & Means:

Chairman of —— (U.K)) not to act in
professional capacity on behalf of
or agalnst anv Member of the
House, IV (2), 155-57.

PRIVILEGE ISSUES:
India:
LOK SABHA:

Attendance of a Member of the House
as a witness before another Legis-
latur» or a Committee thereof, 1V
(2). 163-70.

Bank Award Commission Report Lea-
kage: Convention to be adopted by
the Press and others, TI(1), 89.

Budget Leakage: Decision of the
Speaker on question of privilege,
T (1), 89-90.

Documents in custody of Lok Sabha
.Secretariat mav be presented be-
fore a Court of Law with the con-
sent of the House: House not to go
into the question of relevancy of

documents, 1V (2), 171-T2.

Premature publication of an answer
to question, ITI(2), 187.88.

Prima facie question of privilege:
What it means, IV(1), 37—43,

Reflections on a Parliamentary Com-
mittee, I1(2), 181.

Refusal by a Minister to place a con-
fidential document on the Table of
the House, V (2), 152—85.

Report of the Committee of Privi-
leges on production of documenta
concerning the proceedings of the
House or. ceremonies thereof in
court of law, IV(1), 58-59.

Telegram sent by the Chief Minister
of Kerala to the Union Minister of
Home Affairs, V (1), 56-59.

ANDHRA PRADESH:

Narasimha Rao Case, I1I(2), 183—85.
[See also under "Hyderabad”.].

Assam:
Impartiality of the Speaker, 1(2),
1

Bomaay:
“Prabhat” Case, 1II (2), 185--87.
Druurn:
Nai Dunia Case, 1I(1), 90-91.
Organiser’s Case, 11(2), 246.-47.

Wrong statements by Ministers in the
House, I1(2), 247-48.

HiMACHAL Prapesu:

Premature publication of news, 1(2),
183.

HypzraBAD:

Narusimha Raoc Case, II(1), 1--83;
111(2), 183—8S.

Ras)‘ Bahadur Gour's Case, 1(2), 183-

Suppremion of views, 1(2), 184

' (xviii)
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PRIVILEGE ISSUES: contd.

India: cowrtd.

Kerara (FORMERBL Y TRAVANCORE
Cocane):
Reflections by a Minister on the work

of the Public Accounts Committee,
1i¢2), a41-42.

Detention of ML As, [(2), 187-88.

Leakage of Budget, I1I(2), 187.

Mapaas:
Cmmiup of Members' Mail, I(2),
“Precinets of the House",
deﬁnition of the term, II(1), 93-84.
OmaesA:

Contempt case against Chief Minister
and oﬁou § t of the High
Court, 1V(2), 159.64.

PrreU: ’

Budget Leakage: Repart of the En-
quity Committee, I (2), 24446,

PunJas:

Attempt by a Police Officer to arrest
a Member withm the precincts of
the House, V (2), 155-56

Communications to other legialatures,
1(2), 186.

Conduct of certain Members who
restal rowdy scentes to prevent
the Governor from delivering his
address, V(1), 30-89

RAJasTHAN:

Arreat of MLA. on Civil Claim,
1I(1), 73.

Oath-taking by a Member—aubstitu-
tion of wrong words in the oath, a
alation ot bruch of privilege

(1), 1718~

Urran Pnnn-

Admanition of Government official,
1(2), 188-89

Aliaged faliare 0 produce a Mem-
ber before a Magihitrate within 24
hours, I1(2), 240-41.

8?}- ?C&.e*“m Speaieer, I11(1),

i
!

PRIVILEGE ISSUES: connd.
VINDHYA PRADESN:

Arrost of Members, |(2), 189-90.

Foreign countries:
Crvion:

Disrespectful conduct in the precingts
of the House, a breach of privelage,
11(1), 4—97.

Untreo KiNcooa:

Allighan's case (Hous2 of Comuons),
ll (2), 248-51.

Demands for defimition of Parliamen-
tary privilege, 111(2), 188.

John Junfor's Cue. III (1), 15-76.
Strauss's Case, [ 166-69.

ROSETTI, MOSHE:
Israel's Parliament, 11(1), 33-57.
SETALVAD, M. C. :
Equality Before Law, 1(2), 13428
SHARDHER, S. L. :
Articles:
Appointment of
Sabhas, I1(1), 4145,
Comptroller and Auditor Geasral of
India and the UK --A cumparison,
IV (2), 102-15.
Election of the Sscaker of the House
of Commons, V1(1), §-13.
Idea] Parliamentery Official, (1), 30-
2.
Inter-Parlismentary Relations, III (3),
14058,

Rafi Ahmed Kidwsi, 1(1), 333

Reforming the lLords, 1(2), 13338,

Some suggestions for improved Budg-
etary % In various coubdtries,
1v(Q),

States Reorganisation in (ndls, fI1(1),
29—

of Lok

Withdrawal of a clause of a Bill not
in order, 11(2). 16780
SHORT NOTES :
Address to Membevs:

Eari Attlee’s Speech) at the Madras
Branch of the C.P.A.. Ill(l) 2142

(xtx)

1000 (c) L8108

]



Journal of Parliamentary Information

SHORT NOTES : contd.
Address to members: contd.
Lord Stangate’s talk to members of
Parliament (India), II (1), 25.

Adult Suffrage : Mahatma Gandhi's
views on, V(2), 117.

Amenities of the Members :

Canada : Proviasion of Desks for
Members in front of their seats in
the House of Commons : Prime
Minister’s views, V(7), 15.

India : Medical Facilities for Mem-
ber of Parliament, VI(1), 8.

Budget:

Bombay : Modification of Budget
Demands, 1(1), 11-12.

Civil Service Reform:

U.K. : Report of the Royal Commis-

sion, I11(1), 25-26.
Constitutional Changes :

CHuana .

People’'s Republic of China’s Consti-
tution adopted, I1(1), 10.

Francr :

Constitution revision proposal, 1(2),
116-17.

GHANA oo

Felicitations by the Prime Ministar

and Shri Krishna Menon, on the
independence of, III (1), 22-23.

Paxgran :

Constitutional changes in, 1(1), 10.
SoUTH AFRICA:

Apﬁgllate Division Quorum Bill, I(2),

UK. :
Independence of Judiciary in, I(1),
8-0.

USA:

Amendment proposed for fllling of
temporary vacancies in the House
of Representatives, 1(2), 117.

Amendment pro| for fixing of
number of judges of the Supreme
Court, 1(1). 9.

SHORT NOTES: contd.
Costitutional Changes: Contd.
U.S.A.: contd.
Separate rolls for coloured voters,
1(1), 9-10.
Voting Age in, I(1), 9.
Delimitation of Constituencies :
UK.: Boundary Commigsion for,
1(2), 119.
Detention of Members :
Information about a Member under
detention : Practice in UK. and
India, III(1), 19-20.
Elections :
Indirect Elections: Mahatma Gan-
dhi’s views on—.V (2) 118,
Registration of voters : Mahatms
Gandhi's views on—.V (2) 118.
First Parliament:
Parliament Week and Exhibition,
III (1), 24-25.
Statistics of questions asked during,
I q1), 19.
{See also under Sub-heading *“Ques-
tions”)
Government Departments:
Madras L.A. : Information by Gov-
ernment Departments, 1(1),17.

UK. : Economy in Government De-
partments, 1(1), 16.

Inter-Parlianentary Organisations :
Inter-Parliamentary Union, 1(2),
115; I (1), 24-25.

Leave of Absence
of, IV (2), 96.

Legislative Buildings :

Nzw Deount:

Automatic Voting Equipment instal-

led in the Chambers, ITI1 (1), 23-2¢

Decoration of the Parliament House,
1(2), 120; 11(1), 2324

Some recent improvements |n Parlia-
ment House, i(1), 17-18.

to Peers, Grant

(xx)
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SHORT NOTES: corsd
Legislative Buildings: contd
UK :
Air Conditioning in the House of
Commons Chamber, I(1), 18

Life IPeeragea Bill, passed b{v the
g'onae of Commons (U.K.) IV (3),

Legislature :

Bicamerallsm : Mahatma Gandhi’s
views on—V(2) 118.

Members’ Salaries and Allowances:

AUSTRALIA:
Rise in Members salarles, ITI(1),
117-18.

Ioea:
Position of a newly elected Member
of Parllament regarding (1)
drawal of selary and (ii) grant of
leave of absence before taking
oath, T1T(?), 1688.

Nzw ZEALAND:
Report of the Royal Commission on
Parliamentary  Salaries and

Allowances, TI(1), 26-27.

UX.:

Increase in. salaries and allownnces
of Members of Parllament and
Ministers in UK, IV(1), 13-14.

Memhers' E ses: Statement by
8¢r Winston Churchil! in the House
of Commons, T(1) 12-18

Ministers’ Salaries. 1(2), 115.

Oponnsition Motion, 1T(2), 168-71.

Subsistence grant of, J1(2), a dav ta
3Members of Parliament, 1(2), 115,

USA:
Rise in Membery’ sslarfes, 1(2), 116.
Ordinances :

Issue of an Ordinance tmhﬂyﬁ?
. partly the pruvisions of a Bill ;on -
tag before Lok Sebha, T7(1), 27-28.

Perliamentary Delegations:

Ex of. 172), 114-18

Vit of—(Caech) to India. VI(1),
7 (Indlan) to Europe,
* V), 117: (Nepalese) to India,

vi(), 1.

e ———

i

SHORT NOTES: contd
Parliamentary Officials:

ShIrl’LB' Das, Chatrman, PAC, 1Q),

Meetings of the Standing Committeo
of the es of glalative
Bodies in India, ITI(1), 19.

Retirement of:

Shlraf N. C. Nandi (India) IV(1), 12-

Mr. Owen Clough (U.X.), I(1), 18-19,
Sl;gl"federic etcalfe (?.K.). 1(1),

Parliamentary Parties:

Labhnur Shadow Cabinet
1(2), 118.
Position of two Houses:

Relative position of the two Cham-
hers and the speaclal position of the
Prime Minister in a Parllamentary
Demncracy, I1(2), 171172

Power: and Pritsileges of Parllement:

Comvoetence nf Parllament tn make
rotraspactive Laws, 1(1), 14.

Tnvestigational Powern of Cangras
(US.A), 1(2), 117-18.

Premident’s Addresz to Parlloment:

Scope of, V(1), 12.

Presidina Officer(s):

Bihar: Speaker's announcement that
he ceasen tn be a narty man on elre-
tion, TTT(2), 14248.

Elaction of the Pregidmt in the Bun-
destag (West Germany), 1(2), 120.

Flection of Speaker and Denuty
Speaker, Lok 8abha, I1(1), 23-2¢;
Felicitations. TIT(1). 18--17.

Hvdershad: Casting Vote by Gpeak-
er, 1(1), 11

Musore:  Speaker’s ohservations ~
Ministers making stzteroents—in the
Hotse on resimation from the Cov-
ernment, V(1), 12—14.

No cnnfidence motion against Speak-
;;i) %dm. 1(1). 11; Rajesthan

Speaker--a public servant, 1(2), 318-
20.

(TX),
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SHORT NOTES: contd.
Press and Parliament:
Cot;stituems‘ letters to M.Pa, I(1),
16.

Legislature and the Presa, I1(1), 15.

Views of Shrl M. N. Kaul, I(1), 14-15.

Views of Sir Hartley Shawcross,
IV (1), 14-15.

Prime Minister’'s Use of LAF. Planes
for tours other than official in
nature, 111 (2), 142.

Private Members' Legislation,

IV (2), 97-98.

Priviege:

A]gullng on privilege (UK., I(1),

(VK),

Exemption of Ministers, Speaker and
Chairman from afpearnnce in Civil
Courts (UK., IT(2), 172

Public Accounts Committee:

Inauguration of 195758 Committee
by Speaker, T1I(2), 143-44.

Members of Madras P.AC. attend as
observers at a meeting of the,
TIT(2). 144

Questions:

Assistance to members of the Lok
Sabha in regard to, 11(2), 172.
See also under “Services and Faci-
ties to Members”].
Statistics of questions asked during
First Parliament, III(1), 19.

Retirement of Members:

tirement of 74 members of the
ajya Sabha: Prime Minister’s
remarks, 11(1). 28
Secretariats of the Legislative Assem-
blies:
omma:
Lok Sabha: Participstion in the
India 1938 Exhihition, V (1), 12;

stall in world fculture Fair,
Wy o A

Madhya Pradesh: Retiremeat of the |

Secretary, Shri K. K. Rapgole,
v(l), 14.

SHORT NOTES: contd.

Services and Facilities to Members:

Assistance in regard to Questions
11(2), 172. [Saeegcho ander “Qes
tions").

Constitution of India:

i calligmaphed
edition, I1(2), 178.

Note on Finance Bill, 1853, circula.
tion of coples o, 1(2), 120,
Speakers:

Resignation from State Legislature
Parties:

Andhra Pradesh, VI(1), 7;

Mysore,
VI(1), 7.

Standing Committees:

Standing Committee of the House of
Commona (UK.), ITI(1), 30-21.

State Drive to Parliament:

Queen abandons (U.K.), I(2), 120-21.

State opening of Parliament (UXK.),
Statement on the Televizing of,
IV (2), 95

Summonas:

Serving of summons on Members:
Speaker not to be made an agesat
for, IV (1), 13.

Unveiling of Portraits:

Of Dadabhai Naoroji (in Cantral Hall,
Parliament Hauise, New Dalht),
1(1), 8

Of National Leadery !ln West m
19.




RESEARCH AND REFERENCE PUBLICATIONS
(A) STUDIES ON CURRENT PROBLEMS

1. The North Atlantic Treaty Organisation (A
Dotumentsry Study) (1958)—Re. 031,

2. The Anzus Pact (A Documentary Study)—
(1953)—Re. 0.31.

3. Brochure on Formosa, Pescadores and other
Tolznds (1985)—Re. 087,

4 Brochure on Financing and Control! of Uai-
vatzity Educstion (1988)—Re. 0.19

8. Brochure on Dimrmament (1955)—Re. 0.50.

6. Brochure on Institutiona for Industrial
Tioance and Development (1955)—Re. 0.75.

7. Brochure on South East Asian Collective
Defence Treaty (1935)—Re. 0.37.

8 Brorhure. on  Development of
Europesn Defence (1953)—Rs. 1.12.

9. Brochure on General Agreement on Tariffs
and Trade (1935)—Re. 0.37.

10. Brochure on Floods In India (1958)~Re. 0.81.
11. Draft Becond Plive Year Plan (1956)—Rs. 1.63.

13. Broehure on the Press Commission Report
(Comments and Reactions) (1955)—RXRs. 1.50.

13. Brochure on India’s Admintstrative System
by Dr. Paul H Appleby (Comments and
Reactions) (1956)—Re. 0.79.

14. 8yez Canal (A Ducumentary Study) (1956)—
Re. 1.00.

15. Suez Canal Nationalisstion snd After (1088}
—Ra. 137

16. UNESCO: 1w Afms and Activitie (1958)—
Re. 0.79.

Western

I7. Facts About Former French North Abia
(1956)—Rs. 2.00.

18 Elections and Electore (1956)—Re. 0.50.

18. G. V. Mavalankar: Spceches and Writings
(1957)—Rs. 1.50.

30. Atonic and Hydrogan Waapons (Commaents
and Reactions)—Rs. 150,

31. First Parliament: A Souvemlr (1080—3087)—
Rs. 4.00.

22. Dada Sabeb Msvalankar: Tributes %o Hls
Memory (1957)—Re. 0.62

23. Military Alliances: Excerpts fyrasn Documents
—Rs 137

24 Military Alliances: A Berief Study—Re. 0.48

25, Militsary Alitences: Exverpts fSram Prims
Minister's Speechas—Re—8-48

26 Panchsbeel: Excerpw from Prime MAnstar™
Speechcs—Re. 0 48,

27. Panchrcheel:
Re. 085

28 The Constitution of Indis (ss modifiad up-to-
date) (Extracts)—Re. 0.78.

29. Constitutlon Amendments Aca [ to0 VI
(Synnpsis)~-Re. 0.28.

80 Punchsheel: Its Meoning end Entery—
Re. 0.78.

81. Commonwesith Psrliamentary Caonfsrence
1957: A Bouvenir—Rs. 200

32 Forelgn Policy of India: Textsa of Docu-
mants (147.—-80) (Second Zdition)—Rs. $00.

Excerpts  from Docuthentp—



(B) PERIODICALS

1. PORTNIGHTLY NEWS DIGEST

A handy reference guide to current deve-
lopments. These are classified under Indian
Affairs and World Afairs.

Single copy
Annual Subscription ..

Re. 0:25
Rs. 5-00

2. ABSTRACTS AND INDEX OF
SELECTED ARTICLES

Gives a list of selected articles together
with fair digests of important articles on
Political, Economic, Finandal, Legal and
other questions of the day. The selection
is made from a wide range of ncwspa
and joumals (Indian ang Foreign) received
in the Parliament Library.

Single copy
Annual Subscription

Re. 0°46
Rs. 4°00

3. ATOMIC NEWS DIGEST

A monthly publication of important deve-
lopments in nuclear science and space
exploration in various parts of the world
arranged under the parts: I. Digest of News,
II. Abstracts of Current Literature, 1II.
Bibliography and IV. Glosary of Technical
Terms.

Single copy Re. 025
Annual Subscription Rs. 2'50
4. JOURNAL OF PARLIAMENTARY
INFORMATION
(English and Hindi Editions)
Half-yearly publication (issued in  April

and October) containing articles and infor-
mation on Parliamentary procedures and

practices that are being evolved in the

various legislatures in India and abroad
Single copy Rs. 125
Annual Subscription Rs. 2-2§

5. DIGEST OF CENTRAL ACTS
Quarterly: contains a short legislative
history and synopsis of every Act passed by
Parliament and assented to by the President
during the quarter.
Single copy Re. 0:50
Annual Subscription Rs. 1'7§
6. JURIDICAL DIGEST

uarterly: contains abstracts of judgments
of the High Courts and the Supreme Court
in cases relating to the Provisions of thc
Constitution of India.

Single copy Re. 0°75

Annual Subscription Rs. 2:50

7. PRIVILEGES DIGEST

Quarterly: contains summaries of privi
lege cases in Parliament, State Legislatures
in Tndia. the British House of Commons
and other foreign Parliaments.

Single copy Re. 1:00
Annual Subscription .. Rs. 3:00

8. ABSTRACTS OF REPORTS

Monthly: contains an annotared list of
selected Reports of Committecs and Coor
missions appointed by Legislatures and
Governments in India and abroad and
abstracts of imporiant ones.

Single copy

Annual Subscription

Re. 0:50
Rs. 5:00

(C) ANTHOLOGY OF SAYINGS SERIES
Titles so far published
1. On Parliamentary System
2. On Nuclear Energy
8. On the State and Individual
4. On Liberty and Freedom
5. On Space Exploration
6. On Culture and Civilization.
Price Re. 0°25 each
Copies obtainable from :

THE SALES SBCI'IONE LOK SABHA SECRETARIAT,
NEW DELIN



LIST OF AUTHORISED AGENTS FORLOK SABHA SECRETARIAT PUBLICATIONS

1. Jain Book Agency, Connaught Place,
New Delhi.

2. Kitabiatan, 17-A, Kamla Nehru Road,
Allahabad.

3. British Book Depot, 8¢, Hazaratganj,
Iacknow.

4. Imperial Book Depot, 266, Mahatma
Gendhi Road, Pooaa.

8. The Popular Book Depot,
Lamington Road, Bombay-7.

8. K Venkataramiah & Sons, Vidyanidbi
Book Depot, Noew Statue Circle, Mysore.

(Regd.)

7. Internationa] Book House, Main Road,
Trivandnom.

8. The Presidency Book Supplies, 8-C,
Pycroft's Road, Triplicane, Madras-8.

9. Auna Ram & Sons, Kashmere Gate,
De;hi-8.

10. Book Centre, Opp. Patna College, Patna.

11. J. M. Jaing & Brothers, Mori Gate,
Delbi-8.

12. The Cuttack Law Times Office, Cuttack-
2.

13. The New Book Depot, P.O. Box No. 96,
Connaught Place, New Delhl,

16. The New Book Depot, 79, The Mall,
SBlmla

18. The Central News Agency, 23/98, Con-
naught Circus, New Delhi.

16. Lok Milsp, District Court Rosd, Bhav-
Dagar.

17. (Vecunt).
18. The New Book Depnt. Modl No. 3,
Negpur, s

18, The €ashmir Book 8bop, Retldency
Road, Srinagar, Kasbhmir.

30. The English Baok Staxw, 7.1, Conmanght
Ctrong, ¥ew Dalhl

21. Rama KrisAna & Bons, 16-B, Coanaught
Place, New Delhi.

22. Interpational Book House, Private Ltd,
9, Ash Lane, Mahatma Gandhl Road,
Bombay-1.

23. Lakshmi Book Store, 42, M. M. Queens-
way, New Defh).

24. The Kalpana Publisbers, Book-Sallary
Trichinopoly-3.

235. (Vacant).

26. The Interustiona) Book Sesrvice, Deccan
Gymkhana, Poona-d.

27. Bahri Brolbers, 188, Lajpet Rai Market,
Delbi-8.

28. City Book-sellert, Sohaogan] Street,
Delhi,

29. The National Law Houss, Near Indore
Library, Opp. Old High Court Building,
Indore.

30. Charles Lambert & Co. 101, Mshatmas
Gandhi Road, Opp. Clock Towsr, Fort,
Bombey.

31. A. H. Whesler & Co, (P)
EKigin Hoad, Allahabad.

32. K. S. R Murthy & Co., Visakhapatpam

33. The Loyal Book Depot, Chhipt Tank,
Meerut.

34. The Good Companions, Raspura, Barvda

35 University Publishers, Ratlway Road,
Juliundur City.

(1d.), 19,

36. Btudents Btxws, Raghunath Bazar,
Jemmu—Tawi,

37. Amar Kitab Gher, Diaganal Roed,
Jamshedpur-1.

38 (Vecant).

9. £ M. Gopalkrishna Kone, (8kr1 Gopal
Mabal), North Chitra! GTwst Madure

4. Frimds Book Bouss M U. Aligerh



41. Modern Book House, 286, Jawahar Ganj,
Jabalpur-1. (M.P.).

42. M. C. Sarkar & Sons (P) Ltd., 14,
Bankim Chatterji Street, Calcutta-12.

43. People’'s Book House, B—8-829/1, Nizam
Shahi Road, Hyderabad-1. (A.P.)

44. W. Newman & Co., Ltd,, 3, Old Court
House, Street, Calcutta.

48. Thacker Spink & Co., (1633) Private
Ltd., 3, Esplanade Last, Calcutta-1.

48. Hindustan Diary Pubiishers, Market
Street, Secunderabad.

47. laxami Narain Agarwal, Hospiial Road,
Agra,

48. Law Book Co,,
Allanabad.

Sardar Patel

Marg,

49. D. B. Taraporevala & Sons Co., Private
Ltd.,, 210, Dr. Naoroji Road, Bomvay-1.

50. Chanderkant Chiman Lal Vora, Law
Publishiers and Law Book-sellers, P.B.
No. 183, 57/2, Gandhi Road, Ahinedaoad.

51. S. Kriitnaswami & Co., P.O. leppaku-
lam, Tuuchirapalii-2.

52. Hyderabad Book Depot, Abi.d Road
\@un kFoundry), kiyderabad.

83. M. Gulab Singh & Sons (¥, Ltd., Press
Area, Mathura Road, New Deuini.

84. C. V. Venkitachala lyer, Near Raiway
Station, Chalakudi (S.i.).

85. (Vacant).

56. K. M. Agarwal & Sons, Railway Book
Stall, Udaipur (Rajasthan).

87. The Swadesamitran Ltd, Mount Road,
Madras-2.

58. The kmperial Publishing Co, 3, Fak
Bazar, Daryasganj, Delhi-8.

89. The Secretary, Establishment Depart-
ment, The High Commission of 1ndia,
India House, Aldwych, London.

60. Current Book House, Maruti Lane,
Raghunath Dadaji Street, Bombay-1.

61.

62.

G3.

64.
65.

67.

68.

69.

70.

72.

73.

14.

75.

76.

78.

79.

81.

. Juyana

. Shri N. Chaoba

International Consultants Corporatien,

48 C, Marredpally (East), Secunderabad-
3. (AP.).

K. J. Aseervadam and Sons, Cloughpet,
P.O. Ongole, Guntur Distt. Andhra.

The New Order Book Co., Ellis Bridge,
Ahmedabad-8.

The Triveni Publishers, Masulipatnam.

Deccan  Book Stall, Fergusson College
Road, Poona-4.

Book Depot, Chapparwala
Kuan, Karol Bagh, New Delhi-5.

‘Bookland’ 663, Madar Gate, Ajmer
(Rajasthan).

Oxford Book & Stationery Co. Scindia
House, Connaught Place, New Dclhi.

Makkalapustaka Press, Balamiandira,
Gandhi Nagar, Bangalore-9.

Gandhi Samiriti Trust, Bhavnagar.

‘1. People’s Book House, Opp. Jaganmohan

Palace, Mysore-1.
‘Jagritl’, Bhagalpur-2. Bihar.

1The New Book Co. (P) Ltd, Kitad
Mahal, 188—90, Dr. Dadabhai Naoroji
ltoad, Bombay.

The English Book Depot, 78,
Koad, Ferozepore Cantt.

Jhoke

Minerva Book Shop, 9, Jor Bagh Market,
New Delhi-3.

Pcople’s Publishing House, Rani Jhansi
Road, New Delhi-1.

Singh, Newspaper
Agent, Ramial Paul High 8chool
Annexe, lmphal, Manipur.

Minerva Book Shop, The Mall, Simia-
1.

Universal Book Company, 20, Mahatms
Gandhi Marg, Allahabad

. (Vacant).

Mittal & Co, 85-C, New Mandi, Musafier
Nagar (UP).



83.

84.

87.

Frma K L MukhopPada¥ay, 6lA,
Banchharam Akrur Lane, Caicutta-12.

reeland Publications (P) Ltd, II-A[16,
Jajpat Nagar, New Delbi.

Goel Traders, 100 C, New
Muzaffar Nagar (U.P.).

Mandi,

Mehra Broihers, 30-G, Kalkaji, New
Delhi-19.
The Krishna Book Depot, Publishers,

Bookseilers, Stationery & News Agents,
Main Bazar, Patbhankot. (E.P.).

Dhanwantra Medical & Law Book
House, 1522-Lajpat Ral Market, Delhi-
6.

The United Book Agency, 48, Amrit
Kaur Market, Pahargan}, New Delhi.

Pervaje's Book House, Koppikar Road,
Hubli.

. B. S. Jain & Co., 71, Abupura, Musaffar-

nagar. (U.P.).

92.
93.

7.

Y8,

69.

. Bookwell, ¢-Sant

Swadeshi Vastu Bhandar, Boakmllece

etc., Jamnagar.
(Vacant).

Sikh Publishing House (P) Ltd.,
Connaught Piace, New Delhi

-,

. G. R. Lakshmipathy Chetty & Bons
General Merchants & News Agents,
Newpet, Chandragiri, Chittoo:: Distt

(Andhra Pradesh).

. Hind Book House, 82, Jan Path, New

Deibi-1.

Nsrankari  Colony,

Kingsway Camp, Delbi-9.

The S. S. Book Emporium, “Mount-Joy*
Road, Basavangud), Bangalore-4

Sahitya Sangam, Bookscllers, ¢4, Lok
Manya Vastu Bhandar, Dadar, Bombay-
38.

Shalig Ram & 8ons, Booloellers, Madar
Gate. Aligarh (U.P).
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